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Clauses 2 and 3 and the Schedule
10cce a.de to the Biil.

Clause 1, t-e Ena-ting Formula and
th: T tle were added to the Bull,

SHRI B. R. EHAGAT: Madam, I
move;

“That the Bill be returned.”

The questin was
motion waz adopted.

put and the

THE DEPUTY CHAIRMAN: New, I
take up Bill No. 5.

Th2 question is:

“That ths Bl to provilz for the
author.sation of appropriation of
moneys out of the Consolilated
Fund of the S:ate of Kerala #» meat
th2 amouats spent on cartain servi-
ces durin7 the financial yea: ended
on tha 31st day of March, 1964, in
excess of ‘he amounts grante3j for
those s-rvices and for that yesr, as
passed by the Lok Sabha, be iakan
into considzaration.”

The motion was adoptad,

THE DEPUTY CHAIRMAN: We
shall now take us the clause Dby
c.ause consideraiion of the Bill,

Clauses 2 and 3 anl the Schedule
were added to the Bill.

Cltuse 1, the Ena-t'ng Formula and
the Title were ad”ed to the Bill.

SHRI B. R. BHAGAT: Madam, I
mao io:
“Taat the Bill be returned.”

The question was put and motion
was alonted.

THE DEPUTY CHAIRMAN: The
House stanls adjourned till 2:3) r.M.

The House then adjourned
for lunch at twentyfive
minutes past one of the ciock.

1966 1 Blls, 1966

2524
" The House reassembled after iunch
at ralf-p st two of the clock, the
Vice-Ch iRMAN  (SHrr M. P. Buag-
Gava) in the Chair,

THE APPROPRIATION (RAIL-

WAYS) NO. 3 BILL, 19.6
THE  APPROPRIATION (RAIL-
WAYS) NO. 4 BILL, 1966

THE MINISTER OF RAILWAYS
(SHRT S. K. PATIL): Mr. Vie.

Chairman, I beg to mcve:

“That the Bi'l to author‘se pay-
ment and appropriation of certa:n
fu.ther sums .rom and out of tae
Consolidated Fungj of Indiz for the
sevvice o the financial vear 1866-47
for the purroses of Railways, as
passej by the Lok Sabha, be takea
into cons'deration.”

T would move the secind one also.

Discussion js going to be common. 1
beg to move:

“That the Bi'l to provide for the
authorsa'ion of aopropriation of
monz7s out of the Consolidated
Fund ¢! India to meet the amountis
spant on certain setvice: for the
purroses of Railwa-s duting the
finanzinl yea- ended on the 31st dey
0?7 March, 1964, ‘n excess of the
amoun's granted for those servi es
and fn- that vea", as nassed bv the
T.ok Sabha, be iaken in‘o considera-
tioa.”

I h~vn »ot manr wo-ds to add, Mr.
Vi ~-Chairm~n_ be-ause thesa are the
ord'narv routi~e things that have
~am-~ in the form of Annrovo-iation
Bi'ls. S»n far as the first Bill No. 3 is
ramnerned, there are on’v to jtms.
On= is in resvect of Ri. 20000 which
g a churt dewre~. Therefore, that has
got to b~ semamate’v vrovided. An-
~the- i3 Rs. 1000 which i a token

| mant’ed some years

grint for restovation of 2 lin~ dis-
ago in Bihar.
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Thererore, 1n respect of that this Bill

No. 3 comes.

So far as Bil] No. 4 is concerned,
that is, the excess amounts that have
been spent, it has always been custo-
mary that if the work can be done
faster, then also we have got to have
more money, and sometimes there is
natural excess because of the cost of
the things having risen.

Sp far as these particular grants
are concerned, I neged nol take the
time of the Hous?z, but this is just an
oppor.unity for Membars to have a
kind of a g2rera?! Aehnte, gnd therefore
I wou'd not take the time of the House
mys2lf at this stage. If there are any
points raised in the debate, I would
reply at the end.

The questions were proposed.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): I want one clarification
from tha hon. Minister. He has s aied
that the first Bill is in paspect of two
items one of which is a dacrse which
had been passed. I want to know
what was the circumstane2 under
which the decree was paszed and
whether it was for work done on the
Railways or in respezt of salary and
other things.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It has hecn
clarifieg in the memorandum circulat-
ed to the Members, Please logk into
your papers.

I have got a list of 8 or 9 hon. Mem-
bers who want to tak2 part in this
discussion. I would therefore appeal
to the Memberg to rostrict their re-
marks to ten minutes. Mr. Kumaran,

EHRT P. K. KIUMARAN (Anihra
Pradesh): A lot of things ares happen-
fng cn the Railways. S) 1t .s ver
difficult to confine our remarks within
ten minutes.
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): One hour and
thirty minutes is the time allotted.

off TEATEN (STALAIW) ¢ o
%3 gAY qG[ Ll |

SHRI P. K. KUMARAN: The Rail-
ways are. of course, correctly clain-
ing that they are the latgest public
sector undertaking, and the Railway
Ministry also claimg that theirs is the
most efficient. But although it is a
public sector undertaking, the Minis-
try as such has very little love for
other public gector undertakings. Yor
example, when the incentive scheme
was introduced in the railway work-
shops, 1t was expected that a number
of workers would be rendereq surplus,
It was then promised that all the
stores and other accessories which the
Railways required and which they
were purchasing now from the privale
sources or in the market would bhe
manufactured in the raillway work-
shops. That has not been done. The
result is that today about 2,000 workers
in th2 Golden Rock Workshops are
almost randered surplus ani they are
being utilised, they say, in other capa-
cities, whatever they are. Promctions
for a large number of unskilled and
semi-skilleg workers have been bLar-
red and these workers are being
shunted from one place to another. The
same thing is hapvening in Hubh
Workshop, in La'guda Workshop and
in Matunga Workshop.

Another thing is their apathy to.
wards public sector undertakings, I
will give another example, The Praga
Tools, Hyderabad, have been supnly-
ing on an average 5,000 screw coup-
lings a month for the Railways At
the instance of the Railway Board
they have increased their capacity to
make these screw eouplings, and two
hammers from Czachoslovakia are on
their way to India, and with the
arrival of thes2 two hammers t(heir
capacity will be increased up to 10.000
couplings per month, But the Rail-
ways have stopped issuing orders 1c
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them. On the other hang the Railway
Board has placed orders with the
Britannia Forge for couplings. I would
like to know from the Railway Min-
inter what their policy is. When a pub-
lic sector undertaking managed by the
Government of India in the Defence
Ministry have built up a capacity and
have been salisfying the needs of the
Railways very satisfactoridy without
any complaint—as far as I know th:re
has been no occasion of rejection of
the couplings from the Praga Tools
by the Railways so far—suddenly
they have stopped and they have
started favouring a private firm. This
is a thing on which I would like some
clarification from the Rajlway Min-
ister.

Another thing. In 1963, there was
a strike in the Lilooah Workshop.
During the Chinese aggression in 1962
in accordance with the call given by
the Rallway Minister and also by the
Government those workers decided to
work 48 hourg a week, Traditionally
for years together the staff in that
workshop were having only 42} hours
work a week. Even in the olden days
when the British were running the
Eastern Railway, they tried to iniro-
duce 48 hours a week, but they could
not because the workers of that fac-
tory travelled from 40 to 50 miles
away from Calcutta and the traveiling
time could not be adjusted. So they
gave up their attempt and 423 hours
a week was going on, After the emer-
gency was over the workers demand-
ed that they wanted the 423 hours a
week back., What happened was the
Deputy Chief Mechanical Engincer
agreed and with effect from 25th
November, 1963 orders were issued
but then suddenly the bureaucracy In
the Railway changed their wmind.
They said, nothing doing. The work-
ers naturally protestel and they dee-
lared a lock-out. And that lock-out
went on from 2nd December, 1963 to
15th December, 1963. But the workers
fled a case under the Payment of
Wages Act and the court gave a
judgment on 22nd December, 1865 that
the lock.omt was uncalled for and
{llegai and that the workers were
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entitled to wages. But the Raiiway
Board has so far not honoured the
judgment. Then the Railway Board
filed a case against the workers for
participating in the strike and creat-
ing some disturbances, according to
them, in the First Class Magistrate’s
Court at Howrah, in the case the State
vs. Railway Employees. On 2nd June,
1966 Judgment was given that there
was ng evidence tg show that tne
railway vorkers were wrong. Dut
yet, even today, this judgment has not
been resvected and the period of the
strike condoned. Usually after two
years, the strike period is used o be
condoned, But up to now, in spiie
uf this being 1966, in spite of three
years having already passed, no o:ders
have been passed for condoning the
break in service. When the period nf
break in service is not condoned, the
retiring employee’s pension and other
benefits are curtailej and it becomes
a sort of cruel and unnecessary pun!sh-
mant for him. Be-ause of the high-
handedness of the bureaucracy in not
cond ning the break in service, nearly
11,000 to 12,000 employees are made t0
suffer.

Very recently, a problem has crop-
ped up. I have bzen hearing about
the grievances of the station masters
for the last ten years. Since 1958
they have been rzpeating the samie
demands, somz slight modifications in
their pay-scales, some higher percen-
tage in the higher pay-scales, etc.
They have also been demanding the
recoZnition of their organisation. After
having consciously encouraged a cale.
gorical organisation like theirs with
the idea of disrupting or weakening
the two Federations, the Raiway
Boarg now says, ‘so-ca'led self-styled
organisation’ ang all that. That orga-
nisation has come into being. Mem-
bers are there, they have bzen carry-
ing on some agitation. Suddenly the
Railway, if it thinks so, cannot shat
the organisation out of existenca hke
that. Eightv-eight per cent of the
station masters are in th2 lowest scale;
75 pop cent of the assistant station
masters are in the lowest scale; as
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compared to th>m, 53 per cent of “he
commercial clerks are in the Jlowest
scale, 50 pz2- ceat of the office clerks
are in the lowest grads; 50 per cent
of the signallers are in th: lowest
grade anl 45 per cent of the accounts
clerks are also in the lowest grade.
Their demand i; that their percentage
in the lowest grade shou!d be reduccd
and that ths number of peovle in the
higher grade should be increased. An-
other thing is, even in the case of the
assistant station master, provision to
the higher grade ig only 2 per cent.
In this 2 per cent there are traffic ap-
prentices wheo are directly recruited
or relieving traffic assistants who are
recruited from al’ over the place
according to the whims and fancies of
the officials and guards, and they fill
in this meagre higher percentage, thus
blocking the chance of promotion ‘of

the lowest-paid assistant station
masters completely. This is their
grievance. So, I have been hearing

about this for the last 10 years. They
have not taken any of these things
into consideration. In a Press hand.
out which I saw yesterday they said
that they had had no notice. There
was a demonstration, a big procession,
and a demonstration took place be-
fore Parliament on 22nd April 1966.
A memorandum was submitted to the
hon, Railway Minister, I was told, on
1-9-1966 they observed a country-wide
fast. A lot of telegrams were sent to
the Railway Board and I too recerved
some telegrams. I know about it be-
cause Copies of telegrams which go 1o
the Railway Board. I do receive, And
from today onwards, they have decid-
ed that they will work accordiag to
the rules. Now, in working accord-
ing to rules, there is some undersisud-
ing. Of course, since we are promised
that the question of accidents is going
to be discussed, I do not want to go
into details. But there is one thing.
Suppose a passenger train has got to
stop at a station for two minutes, the

duty of the station master is to sece
that all the passengers get in thal ail
the doors are locked and then he must '
go to the driver andg hand over Jqe |
line clear, that is, the authority to the
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drive~ to proceed to the next block
section. Anli then hes has to coue
and rinz the bell and show his signald,
All thesa things have to taks pla.e
In two minutes. Nobody on earth can
do i*. Now, what is happaning 1,
they work by consent agamnst  tae
violation of the rules, Otherwse,
punctuality cannot be kept up. Th:re
is some apprehension thait this 15 a
method for slow wo k'ng. It is not
slow-working. If workad accurding
to the rules, the accidents can be
avoided. But then ev2ry train is
likely to run 'ate. It may not Le to-
day, But within three oy four days,
you will find important trains rua«:ing
late. Of course, all these rules are
old. Unlike what the Railway Board
claims, these rules were framed in
olden days when the railway was
working on firewood and coal, when it
was for leisurely working. Now, we
have got diesel trains running at high
speeds. So, the rules have also got {o
be changed. The method of working,
etc. has also to be changed. They
have been trying to revise the rules
for the past severa] years. But they
have not succeeded. So, I wouid
appeal to the hon. Minister to estab-
lish gome channel of communication—-
it neeg not be recognition, T am not
asking for it—if they write lefters, you
can send replies. Nothing is lost by
rep'ying to letters, A number of
letters are written and you are reply-
ing to them, Why not also the repre-
sentatives of an organisation get
replies? So, if this is done, a lot of
their grievances can be met and they
can be satisfied. 'There will be nv
complaint. I hope the Minister wili
look into this.

SHRIMATI SHYAM KUMARI
KHAN (Utlar Pradesh): T rise to
support the Appropriation Bills for
Railways and in doing so, T only want
to point out a few things that I have
observed in the recent past. Money
has been allotted for repairs and
maintenance. 1 want to point out
specially about these repairs and
maintenance. I wish to say that the
condition ig going from bad to worse
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The seats of tha railway trains
torn open, they are not {ixed, they
are no. ve:y secure., Lighis are ab-
sznt and passiangers are told—mind
you, I am nat saying anything which
I have not experiznced per onally—
“Madam. no bulbs are being issuzd 1o
us”. Anl when midam says that shz
will report the matter, ths butb i3
borrowed from some postal van ant
put ocn. Hb>w are such compartments
allowed to be run? Then in the re-
cent past, on two occasious, there
was a scene at one station because
the ladies’” compartment had no door.
The door was kept separstely. Peuple
like me were prepared to travel but
a European lady came in, She refused
to travel in so insecure a condition.
The result was that the train had to
be stopped and the door had to be
refixed. Then the fans, of course, are
giving out sparks. I have personel
knowledge that recently, a young girl
was almost burnt and she had varluus
scars on her face because the snarks
of the fan came out and caught her

av2’

saree. By the time she coulg save
her saree, her face wag scarred. Of
course, it was a minor in‘ury. But

then these are all things thui have o
be looked into. And the tmi¢ has now
come to be absolulely severe with
those peop’e who allow such carriages
1o be on the line. The things, I may
tell you, are from the station from
which the carriage start:. How is
such a carriage allowed tp ~ume in?
1 concede that there will be defects in
the various carriages. But we are
repairing them, we are trying 1o
maintain them properly. And my
submission is that the irony ¢ it all is
that this ig the condition of the first
class coaches! I do not know what the
condition is of the third clasg coaches.

So far as the new lines arc concerit-
ed, 1 concede that it is absolutely
necessary to have ncw lines and 10
spread them. But I also wish to sub-
mit that new hmnes n.ust nol noces-
sarily take away from the vigilance
of the old lines. Safeiy on the roil-
ways is more or less a tinag of the
past because derailmenis aj¢ o muny
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and so frequent thit suly duy be ore
yestzrday the Dehi Express was
delayad for two hours at a waiy-side
sta ion because there was a derail.
mani of a  gools fraiv  ahead.
It was put on ancther line hut it had
fo go at snail’s pace lucause 1 was
said that othe: trains mi~ht ba » 'mn-
ing: to avoid a crash this was neces-
sary.  Thererore. w.e il 1e
Ines and the safety of the Railways
is very necessary. We 4. n i care
how the Railways are being sabotag-
ed or what is happening to them, but
we wmust be clear in our mind that

we have taken every precaution to
keep them safe and im a workably
fit condition.

Mr, Vice-Chairman, 1 want to

mention what a Member of Parlia-
ment told me. In Assam the class IV
workmen who have to guard the
line—there is a system of patrolling
on the lin2s to see that the lines are
all right—have been retrenched as a
measure of economy. 'That is one of
the many reasons why so many acci-
dents took place there. Anyhow, that
is for our Railway Minister to look
into, and I am sure he will look into
it.

Another small thing I want to point
out is that it becomeg very confusing
to a passenger that the yard is under
the control of a particular section of
police, namely, the Railway Protec-
tion Force, the compound outside is
under the control of some other sec-
tion of the Railway police. Outside
the compound you come under the
regular district police. I submit that
some sort of agreement has to be
reached hetween the State and ‘he
Railway Ministry as to where the
jurisdiction of whom should remain,
and that jurisdiction should not be
more or less a monopoly or something
that one commands; the jurisdiction
must merge in each other. People
must be prepared to help each other
whether a particular section belongs
to the Railway Protection Force > to
the G.R.P. or to the ordinary district
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police because, so far as passengers
are concerned, they get very confus-
ud. They just do not know what o
do. Many of them do not have time
to wait and find out. The resuit is
that the complaints never reach the
authorities.

Ancther invidious distinction that I
have noticed i3 at Patna station. At
the Patna station no c¢ycle rickshaw
is allowad to get into tie porch of
the station. Now, Mr. Vice-Chair~
'man, it cannot be presumed that
every first clasg passenger will have
a motor car. The first clasg passen-
ger is put to the utmost difficulty. He
is asked to get down just in front of
the third class waiting hall, where he
cannot get a coolie to take his Iug-
gag: into the station which is distant.
And all this is merely bzrause the
passenger has come in a cycle rick-
shaw! I have mentinned this seve:al
times to our raillway friends and
every time I was assuared that this will
be settled but it has not been done.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The same difficulty
is at Hardwar.

SHRIMATI SHYAM KUMARI
KHAN: I do not know about Har~
dwar. But I have experienced this
difficulty personally at Patna. The
moment I reach the station in a cycle
rickshaw I get th2> order of getting
down in front of the third class wait-
ing hali, Sir, the Government is not
supplying cars to everybody. Motor
transport is not easily available.
Even buses ere not available =asily,
and we do not have trslly buses in this
country. Thz result is that anybody
who uses a conveyance that is avail-
able to him cannot g2t into the porch.
1 cannot understand why it should be
s0. I can understand that the porch
should nct be a place for tho ¢vcle
rickshaws' stand. The cycle rickshaw
stand can be at a littl2 distance. But
the passengers not being allowed to
get down in the porch is something
that T have never been able either to
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appreciate or to understand. There
cannot be a premium on motor cars
and affluence,

Another point that I want to men-
tion is that the Express and the Mail
trains’ compartments are very well
looked after and are moderately ccm-
fortablz. But so far as the passenger
trains are concerned, especially those
which are half passenger and half
Express, nobody looks to the com-
forts of passengars at all. They are
absolutely neglected. Fans are nnt
working., Lights are not there, and
you just travel because you have jo.
What I often wonder at is why tnis
deterioration? The Indian Railways
have always been known and have
always bzen giving “the uytmost com-
foit, Even now I have nothing to ray
against the behaviour or against the
politeness of the railway officers who
are there on duty. But they just say
that they cannot help things. Why
this deterioration? Why does the
subordinate officer not look after his
wo:k? In my opinion, Mr. Vi.e-
Chairman, thig has to be looked into.
There wag a time in the past when
the officer knew his men. Every
officar at the station knew every singte
workman under him. But at tae
rmeonent I observe that officers do not
even know their own subordinates.
They just do not know them. It 1s
high tim= that that system is intro-
duced where personal contact is of
the essence because a lot of work can
be done if ther2 is personal contact,
ang a lot of misunderstanding
and grievances can be avoideq if the
subordinates have confidence in their
superiors. The superior will then be
far more effective than he is at the
moment.

We must however admit that there
are grievances of subordinate officers
in the Railways, grievances that are
very just. These grievances have to
b2 looked into. T will only give a {ew
examples.

In the Northern Railway 1 believe
there is a section where tha2 guards
are going to remain guards for the
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rest of their life because some new
rules have been introduced py viitue
of which a worker once a guard will
always remain a guard, and will just
relire at Rs. 225 a wnonth. No young
man can look forward to a gecod
career or look forward to bemng effec-
tive and honest if he knows that he
‘has to be limited to Rs. 225 a month.
Every worker would like to improve
nis falure to the maximum and
opportunities should be given for it.

Another thing I want to point out
1s that the attendants in our coaches,
who have to work night and day,
‘have np rest rooms on any important
station. There must be rest rocms for
attendants. After an all-nigat jour-
ney if they gzt some comfort and then
go back on arother night-jouiney,
they will be able to work beiter. I
admit that the Railways are deing
excellent work., I do not stand here
in a spirit of criticism but I have
stood up to 'make some observannns
which—if corrected—may eliminate
eriticissn. However perfect and good
one might be cne must always loox
for the loopholes and one’s shortcom-
ings. Therefore, what I feel is that
the time has come now when we have
to sit up and lcok into the causes of
the stage of deterioration wheore we
have reached, otherwise redeeming
the past efficiency will be impossibie.
Thank you very much,
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1966 ] Bills, 1966 354

T I 3, §H §:@ F AT A7 FAT 929]
& Iw w@@w A7 gaar 1 a3 frrae
AT A |r § AW ag frome gwfEy
T ¥ & f& wow ¥ awegar 98 3
& faaa o ger fawm d goe §
HEATEAT H oagd FH g WK T F
g frae wdr s @ g 0 w@et
TF B¢ FHACAT £ 99 &, 39 gaq
F A A A JUE AW AT ArfEy
o essWamg @A @
qraror fafys a1 greww F9e. A1 av-
TTE 20, 25%0 91, gl @7 auatfgl
1 qEesT I |AT 70, 75 To I |
T 25 9 § 9 FA% I qAEEE N
9 T AT & AN IgEl, 37 1 T
g 2 g, frg s mama & Wa aw-
i@t 7 qeeard a9 w4y & | wgag
FT 909G TT F I AT § AR wgrs
F WA qT F! qTEATE T ag 1 a0
# A T AT TETIfEE g )

gy a3d ¥ W FW ¥ fesat
F1 HfEATS F IR H 39 92T ¥ g
oF Faq feami F @RAar § w97
&Y e AT F ATAT HIA F AV §
FfFT g 9t g § #F ares &7
g o g fear &1 98 Fwm
F 4qa9 # odY wfearsal #1 awAr
FE@T qgaT ¢ R amare @9 a9 62
qF, FMAC g1 /A IF AT AW
1 ¥S FH & fesi & qEgT TR
gy ar & AR OF A H A, A0 A,
B T B ATFT G @ L1 A
#fsqrzar |@iTi F @Ay g1 357 F
WUg A3 ) SERT FRO FAT F !
IqFT F1CN 33 F 5 W\T FAa0Aq &
gt fag ANTw 3 FAT & 78
qrET Ut 9 g, 9FRT 193 & arzq faq
& FTT AT T FAAAAT §, I
nfaFrd & § I GVFIE e E X
FE FE) 9T 1-2 HE AT FW F a1 39



3547 Appropriation (Railways) [ RAJYA SABHA ]

(=1 (oéae &)

% wdl 9ww ¥ agT @ gl g7
g ardl &, « A7 9% IT G TF EAT9
gl S Awtz s mradsa |3
AR MaT s g art o-.ofa & aw
"=1 1% fsg 3az frax & £ a3 avva
g g1 aga Aty wfzarzar g faam
g f5r a1 a5ar &, afer g afasrd-
T IAR A [q@Ed A TR A4

3 P.M.

o TF A HR amY "1 g
WA & FHaraEr § 6 W9 @ gfag
¥ orow § a9 F JIqrE<a T@oY
W F FHAE B gfaw A9 qwe
FH 3 fauw & M F® I
frar &t &1 ot fodt & faed
e & f@i § O oF "@
omr ors fowedr gt oWeEREl ®
THTHT AT SEH <k @9 AiY-
wif@l § fraam e foar & g9 A
T &, AT OF 17 A9 WO
€ fF ofvw § ok 9 suwfal §
oOd H 7 agAAla AR agAarE @ar
I1fgT 41 IFFET TS W FAT 2

T TF, AW, WE § o e
gt aga gt F oW @ g
25-30 38T & a1 99 F FATY FHTY
uF a1 At # g€ | gme A U 7w
HYT Hrosd qelt St & gF I 97 gAT |
TF AT gHIAT F AFEg H S AT
HTE Y FATL it 91 ¥, I T2 AW-
Fae @t & 07 w99 & ag faeEr
ARG 1 2, 5=AT 9T q=GT AT A7
e 7 faar o A a9t wEAafa
W IR A4 oY | IWE FEr % g9
¥ TH 9FIT FY F=AY A TEAT & ;MY
S ORI G IEH @ fF g
SIT AT qFHOT AT IUES KT ATS

Bills, 1966 3093

aF & a @ g7 g FrFUT @
g1 39z g & fr Sog- w7 arr
¢eT € S ATATHl 1 FAY w9 AW
3y & AT 93 siTAleRT wia
Fg a1 § FH GZ IA.T) ITH I
ar #wlar ey fro sar wifin

gw gAY T fFoeT anm ¥ wrre
quAl I ¥ AUve § T F & FIEH
v T g a3, AfHT 7 4 g0 & AAWH
a7 a3l ¥ w9l & fqu ar agr ¥
TS F AW F AKHT F AT TEAT
2 fF TaaT TE-aTg fekawe F #em,
w13 frmade frmemy &, T ar
fordl g T ¥ aE fe T S o
Y94, T I THT ogww o1 5 @ A
qATY AT HIST FATY FHAT TSV 4T |
guR At fra W gEEr g 9EId
fr ¥o oo wfeamar & S T
ST 9% 4T AR FEY IFIL ¥ ST
AT ST, WA Wi & 9 X
gAY Y @y § S 5 wfearsar wy
IEF FT T §; Ia¥ afc o4 S
Yt T s fF aga § Al qv afeat
F T 99 FT FO0 A & a%ar g
wd afas & g See diba g,
AT WATAT T AT TH TH AL GrA
f 37 wfoarsal F1 gL FIT F T
fear w7 ar ¥ wfeareat o gL A S
gFdr &1 3ErEew ¥ fau daa e
g7 Al ¥ AFT @Al aw qhaw
wifear 25 sfaw faal & a7 ¥ ==y
¥ 3H e g & Sww oA A
SFFAT ALY ET | SE FH( AL AL
AT TET ZET A FAT HT WS A
SFSIC Graar &, TSl GT g AT g |
oA agg @ wzag gy § 1 e |
T/ ALY 2T, FEL T A7 F AT @y
A FE0 OF e SeA U< W97 AT, T
qE 1 NATG WY gar § foew Frew
WY AT AT gIAT & HIT MIEAT Fq@T
T Y FAT F@ 2



3547 Apprepriaticn (Rylw-y:) [1 DEC, 1966 ]

AT AT WATTT FUANE &I
h qZT a3 W 2 ANTNZ A
TXF T3 @I ITR0QF AT, AT,
Iy FHY FI7 K01 33 73 fF
a3 grf4ar # aiaqg o 3330 o
@ g, FIF BIT o 197 FY 3908
gUIT AT FF W g HI FT 9T
gnaag F ara frar @ @

S AR T ZUAUITTHITITAG
WenT i Inisfamanr 1e a1
Wi % fa1 929 5 46 w A @A
SAZILEATT QI AT 41 767 T AT,
Wi & fag gmg Y £1 2 S
qg JHETT AR qIEIT g A8 8
f stgr sTwEAY saTeT €1 agr fewe A
FIAT HF T FY, ALGT g7 T HHIAT
Fq g agl fegve Y Fag s T
§9 @a § % G §@ q1d@ F AgAl
a7 § fF 9% § I ISR AR IR
¥ ferm R aw & W™ & foxel &t
[T S IR e Arfey oOF @R
a5 o9t €1 wAar W aw ¥ fAg
UG SFd T, AT a8l & Aami
q Fgdl & IS aaq ¥ Ay g A W
Fedt & & w0 w5 gy
¥ St X & SUY ST W AR A TV
yafaq &

T SFE AR ¥ A wEAT T3
@ & 3T ANE WY |F warag w7
ST @Y AT AT | qAY gAY Ave
foa garw St & Q9T AFET AR
gfqeds 3o AEE] # 1 FfEATFAT
g3 @Y & 3 q K ey dfar 1 §
9y A 0F 99 AT 7 2
FAAN F WA H wyeEAT % AV H
A AT TETT FY FleATIIT ;WA ATAT
5 & o7 WA AEYET Y IF F 1A
¥ A IFT A P FAEATE A
I orE, wie fgaw Fac faraa
AT & F HeAwd FTH FIA { AT ATY

Bils, 1966

3550

FAITFFITATIT A GFU L)
71y 730 FTRL F 3T, 7fAT Y
ZTIE JITIHN IR Y 2 7972, afergy
W g3TE 1Y AN AV 3W T HTC Y
o1 woa frasy: 97 7w § 91fF
H17 AW 9T FIEA AT AT F5 5
FEFT BT W e

4§, #fa 1, G & & fayzy F€m
f5 z7 wfzamal £ a6 w397 sam
1 & wfeargat dwavfafaa a8 §,
Aaer-fafaa § AR A3 § e79 37 9}
3 gL A AT AHAT

it dlo Qo AT (WERTT) ¢
AT JTaETEe S, eIy fae
F qEIE FW g W qG T 0
fsuéde ¥ wmfers W3 fafaeet
UEd F WA T@AT ATEAT g1 AR
T F, AT § T ATZA 7 AT
FT TS § ATSAT 3T, MATIR & qrare
fafreex agg s & f5 A &
a1 fefegae g o € ot o & qeeew
g, 99 @l # avaw § agt Wa &
AT ATEA Aa) g | I I AHY &V
ATEA & T4 &Y g5 § | wvaaA fagt
st & AfEw g aE @ar E4 oawi
Uz ol F97 &, W ¥ F9 79T
FHaT 21 IR AHE fam F Fav
AW FT g0 §7 feaaee fro g, b
srETEa & faaw ST FvE oo

TE AT

o1g Gy AT @I ¥ {1 a4
FTAR[ST AT F1 AT §, T T8
Y &Y AT & A AE F | Ay
WY 9% @ &, U39 29 S 9T §
HAATS LT T gTAA FeaAIES FHI
# | fafqeex qrza & a9 v@ 9771 2
agt F-d9 AT WO § AT
glaare 1 w1y 2 AT w78y 2 )
DDA MR FZINE | AT



3551 Appropriation (Railways) [ RAJYA SABHA ]

(=1 @Yo wTo AITHT]

FIX A BT B TUF g agi AL
GfgarT w1 oY fepe 73 T farpa AT 3
Gfawt g W@ & 1 W A99, § IR
Ay F AT g 2 Wi mfeat
1-2 W2 T et § 1| wr afenr ww
AT & A1 9 § FF TS I9T F9ATAT
s1a oy Gfaere W di9a § sre i faw
Y g% | HX I BT o)X @ @9
e & misag o 7€ § 1 fafaeex
12T AIE FLF | TF 3T §, F19€ FT
fagrrgur €z 3, T @A § A T 55
3, wafE aradt & G899 agT s
73 7 &, afFT 33 LAT AH qF
qEY FATGT AT G | THY A [T
WA S ¥ Fg o Fgr g, 9
=& i agl & ST & S T a8 wRATT
fFarar g AN AT A H WA
feredz #1 qIUR FAATIF § T, o
¥ 1 9 ard § Siw iy faw &
gRIITAET & 1qFar a8 F agr <uq
#1 fafee agt & 1agt O TRUE |,
= tama g ofea e W 3o A
FAT IET TR W6, AT AW
wiT G #v aglaaa & o &1 &
1T F 78 LG FAT TGN E

fT, @391 FAIS § F9ER W4
ATET B & 18 W Y 34 1 @ E,
A TR EY 3T 1 WY WX FHA A
a% Y 2, aY agr 29 WY IF0ET qJ0fgy
FET 97 971 fF T & 7=67 799 &
& 97 73 @71 JO0 AfHT g AT F0AT
T g A & g e s & fad
g TG 917

f&v, oF N9 & A AT L
Fa FaawT F@E fFdto fo &
&t ¥ A § 93 €Al 97 70T 9iF
qT g9 I9 faae @3t gidr g ot 2gat
9T GF9d F T aFAE AT o

Bills, 19686 3552

dro o ¥ &Y ag FTHHAT I =12y
fF ware ®, ITIT F AT AT
3R § 943 yam9 & foo fead (W
o v Ay g i A dmag d
fF dawa qredl F FTIIT UT I
g A 21 =1 fame &1 23R gET § 4
wE FATH WS 937 § wAw fad
FIFIT BIAT &, &1 WAT TR FV
g g1 Tfgy fr 9f e §
w30 oTg & T4 43 AMI F) 307 |
o 9g ¥ §3 WA & FF AN FT saH
2@y § oI 989 F A T 2 |
qr E2AT TR FT G & &1 AGT FgT
sran fa GFSE F1 g3 AW fesa
§ F@T g 1| ag away § F amwgan
9 T § 1 #Y Sy fEae e
afer segiv g1 5 gd w9 g,
gH Taks fod argw 7t R 1 1, de-
A fagr FRgeT Sewid g @
JATAT @Y @Y & W FD TE 4
qY agr 9zt A9 GEr g § 950 agi ¥
AT % & AT 9GS § qaigy F
g feed § 9 B, 6N ¥ ug ¥w
TINIT UTT T qFq & 5 g7 feed §
g & AR g9 fesi W oomg A

fi5g, Sfar f& g af wEw R
FZT I8 AT FUTA AT3T & FIT
ifsen fedfrg & w3z T8 & sk
[AT 13 § a7 IAHI dT Ay g av
g 1R ET R ag W ] 1 I
FE TAT AN & W 9T § 1 g
T aw € 5w oY e
@ aFd § WX GEFE F TG TLL
TIZH G 9EAT qEA & | W@T & TgH
fam & R ¥ w7ar ¥ g3v wEaw 2
gHTT 39 1A 9T |\

fET. gt 7 ¥ #1f faafdr
TR LT § 1 Ag € & O AT gu
g R & s & 1w



3553 Appropriation (Railways) [1 DEC, 1966 ]

An od co:ple minhindled by stu-

dent goond s #3 zT0 1w gWT fag ¥
faaez fpar ar @1 S=2ia aem ur fE
farfedy dsd &1 agi 39w FIT )
& fRT 37% a2 framar g 5 S anga
9T faalf &y #1 sqara fFar wira |

SHRI SHEEL BHADRA YAJEE:
(Bihar): Don't say ‘stud=nt goondas'.

SHRI B. S, SAVNEKAR: We shouid
not say now ‘goondas’.

&3, 7 waq.feg #A & 7w
qITT I5AT AT fF T @I Fr U
St qE | g WEw # §y w@uw
ANfSz TR § § W A=y oHy
% 7 T gt 78 | feT, agf o7 dawd
fewe aiieg &3 & ag @7 o 7 @
FH, TIAT BT A7 T a7 g ¢
drF-are mrgAr A AE @8 @ W,
HAUA AT T @A g 1 &qr F o
Tq guT fag ¥ FEW F oag gy
TUAF A5 AT 4Z 99 3gA ) ST
FX 1 qT AA TG FFA L

SHRI M. C. SHAH (Gujarat): Mr.
Vice-Chairman, within the limited t.ne
at my disposal I would like to say
about thres problems. One is: I
would like to know from the hun.
Railway Minister what is the progres:
of the Bhavnagar-Tarapcre railway
line. Some survey was condu-ted, it
was repo tod, but I do not know what
is the ultima’e fate of that raiway.
Second @ we rcad in th2 newspape:rs
that the Station Mastars and the Assis-
tant Station Masters have dzacided io
“work to rul.”. I do not know the
deta:ls, T do not know what is meant
by “work to rule”, but the result has
been that the trains have bes=n delay-
ed, even now thev are being dzlayed.
and it ig reported that after a week or
s0 long-dis’ance trains will be g0 much
delayed that no dcfinite grrival or
departur> timings coulq be had with
any certainty. So there will be no
security for the passengers to reach
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thair destinations at a particular time
or on a particular day. Now that will
be a very serious situation, and I wish
that th: hon, Minister will do some-
thing. The report was that their de-
mands had been pending for the last
ten years, that th2se are not new de-
mands and that, evon then, the Rail-
way Boarg has not cared to look into
these demands wlich are ten years
old. I would say that there must be
som2 communicating channels, there
must be som: machunery to look into
the demands madz by the railway
staff and some decision must be taken,
which should be fair and just to the
parties concerned.

Regarding III Class travel we had
discussion off and on, but I am soriy
to say that the fate of the III Class
passengers has not improved to any
extent. We ses III Class compart-
meants overcrowded and nass.ngers
travolling long distances on the foof-
boa-ds. I had suggested last time that
insteag of adding more air-condilion-
ed coaches let us have a programme
of having more II Class coaches.

The Ministry have with them the
number of passengers trave'ling,
and under the present cicums-

tances travelling has increasad to a
very great extent not only in the rail-
ways but in the buses and in the
other services a'so, and therefore it
is vory nzcessary that, looking to the
in-rease in the numb2r 0% nassengers,
1IT Class pass-ng~rs especislly, travel-
Iing by railwavs, the necessory 1I
Class coachos must be providad,

THE V'CE-CHATRMAN (SHRI M. P.
BHARGAVA): There are some trains
which carry only III Class passengers.

" SHRI M. C. SHAH: Of course there
ave; they are callcd Janata trains.
Even then we see th2 overcrowding
ther> also, If vou see the 11T Class
passengers travalling in the Janata
trains also, you will find that th>y are
also so much overcrowded. As a mat.
ter of fact journeys have in-reaszd.
Th > Minist-y must have a definite pro-
gramme of having more TIII Class
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coaches rather than have more First
Ci.s; »r Air-Coadic.oned coaches.

Last.y T would suggest that railway
accidents, unfo.tunat:ly, h_ve increas-
ed 10 a g.ear exicat, specially du ing
tais yea., anl they have rosateg is
loss o! valuable human lives and .03
of valisble railway property also.
The Ministry mus, have mves.ga..d
the reasons of thcse accidents. Somaz
miy be du? to human failures; some
may b. duz to mzachnizal failuras, but
ther: were somz acciden's which were
as a rcsult of sapo.age—h2e js no
doubt about that—and the latest re-
po t wias thit a milita~y train mat
‘with an accidant. Tha miltary tr.ins
r.quire the greatest safaty, and if acci-
den's could occur to miltary traiis,
it is high tim» that somz investigation.
prope: invesiigition i3 made to find
out th2 re.sons for these. We had a
discussion oa tiose accidents in this
augus: House some time early, and
the Minister sajd that these tracks
werz in cha-ge of Sta‘e p-lice. Then
it was reprosented that if tha S'ate
police did no! work effactively. the
Rai'wivs must have their own polic?,
that somnthing hag to b2 done on thos?
lin2s. Af'er all we have to loock to
th: safrtvy and s-curity of the passan-
gers, and to thei: conveniznces,

With th2s2 wo-ds 1 would surely
supoort the demads made in the Ap-
pro-riation Bills, and I h-ve great
faith in th2 administrative capicity of
th» hon. Rai'wry Minister, and I wish
that h: do~s some*thing {n secu-e the
saf2ty o% peonle who travel by rail-
way trains,
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SHRI 'T. V. ANANDAN (Madras):
Mr. Vice-Chairman. Sir, while partici-
paling in this discussion I would like
to point out the marked advance—
rapid too—made by the Indian Rail-
ways in this couniry but at the same
time the travelling public must also
realise the inherent difficulties involv-
ed m this rapid advance made in a
period of fifteen years by the Rail-
ways in our country. Therefore, 1
would make some suggestions for the
consideration of the Railway Ministry.

First of all they must try and create
confidence among the travelling pub-
lic that the railways will run efficient-
ly and well, There is an impression
that it is very dangerous nowadays to
travel by the railways because no
{rain passes without an accident and
to eliminate that impression I think
the Railway Ministry should give top
priority to the doubling of trunk rout-
es. Instead of expanding the rail-
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ways to suit the whims and fancies
of some of the politicians by creating
a line towards their village and
things like that—it should be stop-
ped—top priority must be given to the
doubling of the trunk routes to avoid
manipulation of points and the possi-
bility of collision in the trunk routes.

There is also a policy, :.ndertaken
by the Railways, of welding al) the
joints. That should also be given g
top priority. Although we have adopt-
ed this policy we have not progressed
much, we have done it only to the
extent of 8,000 miles as agamnst the
57,000 miles of lines in this country.

Another point .is to prevent the re-
moval of the fish plates. We have got
a Deésign and Research wing in the
Railways and they should be asked to
improve and develop the old fish plate
device invented by the General Mana-
ger of the M. & S. M. Railway some
years ggo. Attention should be con-
centrated on this.

I would also like to suggest that the
individual Railways should be alerted
not to serve charge-sheet or punish-
ment advice to the drivers or the run-
ning staff or to the train operating
staff at the time they go to take charge
of their duties because after all they
are human beings. If you give him a
charge-sheet his mind gets gistracted
and begins to think how to answer
the charge-sheet the next day or the
‘day after all the time he is manipulat-
ing the regulalor inside the engine.
When he gets back after completing
his duties, let him be served with the
charge-sheet or punishment advice or

any such thing becaus:> of human
nature involved here,
Analysing the acciaents nowadays

we find that between 2.00 aM. and
5.00 a.M. accidents happen most; it is
the time when involuntary sleep over-
takes the human being. However
bright or alert one may be, he cannot
work against nature. He is working
against nature and that js the time
i when these accidents happen. I think,
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[Shri T. V. Anandan.]

Mr. Vice-Chairman, some device should
Le made to so rester the duties of
the running staff and also of the cabin
station masters who manipulate the
points, that they should be rclieved
aiter 1.00 a.M. and a fresh batch should
be put on duty so that they can do
iheir duties efficiently.

Now I come next to the hours of
Employment Regulation. This has been
referred to several times in this House
but the Railway Ministry is beni on
pot giving ears to our suggestions.
They seem 1o gttach much importance
to the Rajadhyaksha Award., It is a
good Award; we do not deny that but
the circumstances prevailing then and
today are quite different., Even Mr.
Kunzru who has served on the Acci-
dents Enquiry Commuittee has admitted
that the working of the Railways
today is quite different from what it
was in Rajadhyaksha’s days. There-
fore the Hours of Employment Regula-
tions should be reconsidered and re-
vised. We should not allow any raii-
wayman to work for more than eighi
hours at g time, especially those who
are involved in train passing duties,
the drivers. guards and so on.

Next comes the question of Station
Masters and Assistant Station Masters
some of whom have resorted to work-
to-rule methods. If these Stations
Masters and Assistant Station Masters
resort to the work-to-rule method all
gver India, as some hon. Members
pointed out, the trains will be all run-
ning late because the General Manual
in the Railways is 100 years old; it was
introduced by the Britishers long time
ago. After we took over charge we
have not cared to revise it and intro-
dure new rules and regulations suit-
able to the present-day conditions. As
you yourself have said in your state-
ment in the Lok Sabha, we are now
running 10,000 trains a day whereas
when the Britishers were here we
were running only 3,000 irains a day.
Therefore, at that time the station
masters, pointsmen and others had
akout an hours rest between the
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passing of one train and another. If
the same rules are sougnt 1o be applied
today how is 1t possible to run the
rallways efficiently? 1 ask, is il possi-
ble for the station master or the cabin
man or the driver to operate under
the old rules in the present-day condi-

tions? Therefore, it 1s high time that
the whole thing 1s revised. It is only
the hon. Railway Minister, Mr. Patil,

who can pass orders. He should
appoint a Committee to go into these
old rules and revise them to suit the
present-day conditions.

Then I would not be satisfied by
simply saying that the railways are
running efficiently unless the orders of
the Railway Ministry are immediately
implemented all over the Indian Rail~
ways. 1 can guote hundreds of cases
where the orders issued by the Rail-
way Ministry are not carried out. . For
example, you have issued some time in
May, 1965 on order about the basic
tradesmen in the workshops all over
India who are io be fitted into the
skilled grade but it has not been im-
plemented anywhere in India and there
iz a grouse amongst the basic trades-
men in the workshops. These are the
people who turn out the engines,
wagons and carriages from the work-
shops duly repaired and maintained.
This should be attended to immediate-
ly. There is another order issued in
August 1966 by ‘the Railway Ministry
that when a basic tradesman is officiat-
ing in a skilled grade he must officiate
for one month to earn the incentive
bonus; though when he officiates in
the skilled grade he is entitled to the
skilled grade pay he is not entitleq to
the skilled rate of incentive bonus. I
think this is clearly contravening the
Payment of Wages Act and if they go
to the court, surely the workers will
get the verdict of the court in the:r
favour. Therefore, I think thig order
of August, 1966 should be immediately
revised. There are so many orde:s
about the Inspectors to be upgraded
but they have not been implemente:
There is great discontentment gmon::
the 18 lakh railwaymen. TUnless the
railwaymen are contented, how can we



3565 Approprution (Railways)

c¢xpect to see the Railways running
etficiently? There are so many cases
ci overtime allowance not being paid
m time and night duty a'lowances are
not uniform in the country. There is
differentjation 1 a station. The
station master is entitled, the booking
clerk is entitled, but the goods clerk
or parcels clerk ig not entitled to it.
The electricians are entitled but the
carriage and wagon fitters are not en-
titled to it. These anomalies should be
eradicated immediately if you want a
pucca, sincere band of railway
workers under you.

I want to point out one more thing,
r.e., aboul the recognition of trade
unions. You have drawn up certain
specific conditions prior to recognition.
The Chittaranjan Locomotive Works
and the Integral Coach Foctory trade
vr:ions do comply with all the funda-
mental rules relating to trade unions,
but you have not yet granted recogni-
{ion for these two trade unions, which
are worthy of recognition. You can
see how efficiently they are working.
In the Chittaranjan Locomotive Works
the first engine cost Rs. 7.94 lakhs.
Today by their efficient working they
have reduced the cost to Rs. 4.31 lakhs
per engine. You can see the efficiency
of the railway workers in Chittaran-
jan. Also, in the Integral Coach Fac-
tory, when the first coach was turned
out, it cost you Rs. 2.74 lakhs. Today
it costs you about Rs. 71,000 only
per shell. It means efficiency of the
railway workers in the Integral Coach
Factory. After all, railway workers
are sons of the soil, What will they
do jf you grant them recognition?
They will do more honest work and
abide by the rules and regulations,
which are being observed today by the
other trade unions. Therefore, it
cshould be the paramount duty of the
Railway Minister to see that recogni-
tion is accorded to the I.C.F. union.
Whether it is one or two, it is im-
material. ‘The unions ijn the two work-
shops in India should be immediately
recognised. It is a long standing and
pending issue. This morning also
there was a question. There are so0
many political Parties which are
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! urging the loyal, faithful and patriotic

workers to swerve from their path of
patriotism. The time 1s very appro-
priate now when these two organisa-
uons should be granted recognition.

Coming next to the demand for a
higher pay structure, you say that the
Cabinet has taken a decision not to
appoint any Pay Commission. Unless
you appoint a Pay Commission or a
Wage Board for railway workers, you
will always be getting such demands,
because the raillwaymen are now being
instigated by all the political Parties.
Today the railwaymen are goaded to
demand higher wages and higher rates
of pay. This question will be solved
only when you come out with an an-
nouncemen{ that a Wage Board or
Pay Commission will be or is being
appointed for the Railways, so that
vou can put an end to this demand
from the railway workers.

With these observations I do support
the Bill before the House.

st Tewgwe wEewr  (fe
amd) : gUmWiETd wgiey, § o
uad (g ) faw ™ S e A A
qF qEAtE 3T A AT IART ITAfH-
i % Fom FaTs A WIE 1 R A
FIEHE | F3 feawdl # q@e@ 9T §
s aue 5 39 wmwa awg )
Afaa arg ¥ gg W fEEE T AW
ff ot A% Arem A7 ST R AT TG
e & 1 390 ATET A GO, G =K gfa-
AOE I T S AN TF AR
w7 ¥ & A% gU § AR e ¥ g
T FO FAT 2 |

2T ATHTCHT I FH 31771 & (6 a8
WAAT FY g GlEUT A A T | AH
FeAUETN T § TR AHANEE
AT F fou ag Ay #i o s
Tz AT E ) T & A ¥ I AT
1 gw, @ AR glAgeEs AT
¥ foro oeft A% FT6r gad A T F
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[T TF /T AT

qrareor gt arfeat O el aw F
fesat & fawet & oF @ frw g &
w a7 g, mfsai 97 derr F@ 2 WK
Feqdz o a3 § 1 AT 9% arave
Tl FF T AET AAGTTF TG g5 8 |
% 7z #% Y 947 A g 5 AT @
#et wift aF wag fzar a3 Hdw @
§oawd 7% gt & of @ g7 fag ¥ ax
AT g7 3¢ § 9T g Jrfzat 7 78
feafy @ra iz 9 fagdir =7 & &
q3 @I F AT A7 A5 FEAT 9T Wr
ol a5 3T Fyas W wfasifi
FNITA[ AT A3 TIAAT, TIATH ALAT
aa mifsd qar SA FAAL Y WT &
qAT IZ1 F | FrATIU AT, BIE L2AA
TIT T T TS FT AT YT F
wig & fzars fgar g 1 @12 AT 93
HEWTT & 98 (AT FVF FeqrHdy
ST | AT A8 A4t |

ZATT 397 70T § | § WAz §9 799
FF AT | qAZ FAT A0 FEY M0 R
FATTT 397 JT A4 T HAZ § T AR
T A AT AAT F 1 TOF FAQT ST
ST F3197 817 7 TARAT | TAF AFET
TAF FAAT SARTAT A § WA §
gafqe ThT FAqT  FETm qE ST
mfeat ¥ &Y arar A 2 I BE B2
q@E wwAl - 9r W ozgTr %
ggfag qasT arfsat &F =T STET
earq faqr qAar Ssd 911 AlERA
oy IF gAT T § gardr 93 fq aqr 75 a7
qET 21

IFTATSAT TIAIT, IF FIAT 0F
ga#7 9ftArT ¥ @4 § fa9% qiaa
gAMC I HAT & | ATTTT A7FT TAT
& fasiaar 9z & % 3w ofwa qat &
qrx AT 3774 I F1qr 1 alwA
97 73 @3 ¥ arq wgAr A 2w
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UL qrEr At F gfy gar W™
GATAT & STAIT AT a2 AT @I 3
Tz @YAAT I AAAF G 2, FATH QT
g #ifF #w ST SARTET §@E7
wfsdl & & grar FE A 1w GG
mfedt & a19 gid7 92 Jar  AEEr
fpet ot gTT # aioAa A A S
qFI |

IqgATEY WaEA, {4 S 8
Wt #37 & AT FZ @ § AL ATAT T
qranfed & | § FIA7 OF FIAT AT
qraa 9T FT @M E | § 77 30 AFIAT
Fr defsg (frare) & Fasar aw @
qr | WA F 6 TA FTFIT T § TITAT
gAr | g FR2AT 9T 93w A9q fAw
wed AT F 39 fqd FUA & fqw
Fga AIa KA 987 | L2qT AT §
faar @1 37504 T4 afcyr qree @1z
foad &0 F1 owreamgd fw 1 I
qEIAT & TR grz e o o | gaF fag
§ Jafsg & w2aa qreed F FI9 ¢
qEi F2UT 9T /Y FATZ FT AL F INA
g | wraTIer qrEr 3T HIME 9 F
forg 994 FT @A 1 T 7 AN FATH
F e A% ¥ Ry g3 & A0 A
frer Y 1 g fesd & Fary gt GrAmd
FIZIATIZ TAIICT 1 5%
A7 fauw greT AE o q0 1 "wTw
weaE AE FAAHT WA grr fw J7 §
H1Y FEL FAG & fos3 § Iy avr v 47
fesa & @rgz TAT T4 718 ( FAA AR
& fesT § af, afer feay o1 Fearinz
¥ QA TE v | 77 M g9 93 A
qT a9y a1 AT 730 F €aq qeT g
JoAl Y 375491 £ &7 fq3aq fFar
g2qrd JrezT 7 faqer weal § wqAY -
AIY TR AT | QAT AT BF A4 AT
wgfaar § &1 avar & a3 87 9
qTe F FAFAT TZIA T AANT T 9F
# 97 f7@r | 320 33T qUAFAA
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§FHT Ao 1319 &t § ufew 337 w=aT
A fAslt oo 1 a0q 3 | R {6 77
HoAT fFER T O AT gEAT AGF T |
31 HFGAT, 1966 &1 (1@ T 9 F7 IAX
aF ot aF TR A g W A R
frsft afem F oo 5 TR AT R T
N wrfta wwre #Y 2wt § a7 W
aqe a1 =g 5 frsa saw QoA
F G AL AG AT 1 SH I H TEARE
ff F T FL W AT | FEeTEL ME
A gard) forFrad ax AS A 7 e )
% faada, 399 fqatm 2 ) &t
e wifadl 1 gaR fesw § w1 domn
ffmFaa e @9 | 9 T[]
e ¥ forwraa & Q1 39 9% | 1S e
agt feam war 1 AWAT A F FILO0 G
7 A GET @T 93 WX T TFAE FT ITIN
L AF | T AT g BF 97 WAl
Gr erEgre o a9t @ weg anaTw
afadt & W w0 AT g ¢ ug
FaAT IAT AAET N FEACT F/T TH
AT AT g | GO H A7 F AW~
orTd &Y ST § R arfeat w sfusrtas
gfaend & 91 Wr § | 9% T &
oy} #Y gfee agf AT | 9 AT
wfemfirs T9tg o @ 8, Afww gfaemd
TR gEdl 1 @& |

ITAATETET AZIZT, g 9T faw
gateu &7 Ao qra| W@ arfd aqae
feafa w1 g4 foa amas eI sTaw )
afeat & qrg @ AfgFfEi F oFe
AL & AA Rt et g @y &
AT TET HL THAT | AT ITAT AHT
AT & FIT I THAQIX FT a7
T B 9H & 5 99 % 9% waR
Faieq FT Aar g | fowor a8 19 auf &
| AR SR WX G 9% g 7 F,
AW § X arar &7 wafa 9y § W)
graTat |1 T qFT | SAHET g AR
Y AT H 7t fesai, Ak miea

FY Feqr 21 § AT T gafarw =€ 8
THFT 7Y 7% & FF amvrg aw sy
¥ qgar 1 feafg a9 f fowg mar 20
1 FEATORTA ST H 57 1T FT FAT
1 AEY FY ST aHAT |

U A ag &F JA1av g 0 arfaal
#) 4T A3 9% T & | AlHA a7 AT
T F TAIA 81 @i A%dy | I9
qferd qFT H g | Wk s 78T ¢ @Y
mfeat st I qATT T AT AR
oAt | anfaat £y e & waaa § mieay
FT g1 F qET AAL HAfAT § ArgAe
HFe 9T AATHGIA  FT FRAT A7
AT JET g, Aiw afeqd dEI Hv
zq Frfata 7 T HE ITAT WY ALY
I | TR T g3 §F F A
¥ fafraa g & s9r=r anEt € & ar
ged M FR fear qmar @ sfew
qfewr GFeX & AR TAG 9% § | af
ATy qgd 2 a1 miigat agre w =1fEw
AW fefre @l § 578 taw faer
£ ATfEY | & TR AT S =T FT G
OF gAY F qC U A a<g T & F<
TTAT FX, FHY SALT AR T a0 F97 )
FFAT g | AT AT AGGD FT ATTAA
HERT Agl SSAT ST AW |

# o7 # oF . fandy qra S M dF
FIATAGAT | I FHTAHT FT TR
A1 g5 5T AT ¥ 9T AAT W
e yarad & 9fq nfavarg ag |r )
AT HEAT FEYT A T | TR
Fr arfadi 1 <@ w1 arfwd ST
=MeC | 7T ATT & % g8 39 amet
T TEYIS WTAT ST | 7 AT &7 &7fq
F fou g, aqfeq qumaen fAaifa
foram STy =fa 1 ey oY T A Gy
ft q & Al F A gae o
fratfea fear s atfe 30 gdear &
AR 7T Frfaat & afard &t awarf
AT G FT, AHIT T IFT97 99 | S707
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[AY YA AT T 3T

&1 Sy ALY AT AFA AfFA T FA
arfaar & qf @ &1 sfas dFe &
&7 ATAAT T FIAT 95 | qg CF AEET
qUEAT & | AT IHT RGN AAAT
2T =TT | &% ATA(E Usg &Y qFIET
| T ITE AT FTAR T WG
TR 59 Qrfaed & faam 787 ) 7=l |

oo TF OF AL T FAY FY
AT FATANAT F fag gemarE

FACE | 9% 9967 AT § AfFA
T F WF TZAFHT S€A Z 1 5T
ss5i & A & o faa w0 ania w04
g1

st wa Awwe (ghr):
AR 159 YACHA Wgied, § g
¥ ey ot wifewr Agw &Y fagad ¥
TF g@ BT AT @A A g o e
75 7—s fam § qrmT Har v s
g3 arfas I HOG JUOET F AR
ST T AT | I3 Fgr % ;vwr am
AZT AT, FATHIGH T §F AT 9 3
¥y Fgr (A | SFEIA T ATUE I H
FFETATIFE LA § AT AET H g AL
FHIT & A TG § | AY g8 AT |
I w7 fF g0 W AT 9y
¥ 3y WA gar § FF——wmy wrae
agt &1 A 7@ & e mfsar
Fg7 AN A@A F | § I81 AR FY
T WA AT | IgiT Fgr o A
agt FIeN g7 & §, WA TG AT
Faar O FY FIT AT AIEAT
o W g E ) 3REI w2 e TRaAR
¥ g & 39 A1 qF 39 &, 99
qatfas &7 w71 BF 40 W 50 AT &
FTETH UF "2 § FATZT A q9 FA1aT
9 AT & | d FEA AN F AT ATAT
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qgAT IHI AT § 747 | HF Fgr A&,
AN 7% AT § 1 TR war B s
T SAYATHT § 21FAT TF I 1T W1t
A H A3 8, ST 360 HIA FT R 19
%2 H g0 HTAT g AT 120 AT F¥ H2T
AN THAR ¥ FAT 1| FF Fgr A&
gax faT 3w & fF Tat Argwr 39
et § fazro | 39 mE § §4 aw} fFar
I TR IAA A7 42 A qu fwar A
TEY § AT LA 9T 32X | HATZT
U 230 W JAYT 742 7 qFFHAT
gl @ Ag A AT IIa g5 g@ 3+
T 1 A0 I vt gray & §, fre o
ST ML AAS § TETE FATH q FIFT
Tl 2, a2 @ o g § A
AT aF AAAT & HIT AT IT ITAAT
FeT g, fExfigaear i d 1 § 7
f& 7@ qer fF omw 3w § fead
gRY g9 & | g wyr fyww 4
AT § AL EEET TGl gAT| A UF
A gara frar F wmar ag 120
W B G2T AT ATAT A fRIY AT
¥ gAY | IR HE AR AT H | AZT
3T AT | AT TgF 37T FT I TAT I
21 &1 31E AT AT T qI 1 AT
F37 3W 2 gAY, &N fet & e g &
FTH FT H, €T T FTE @F FFAT
st 8, fee T auz & frgw sw e@se
93 TE AT AFT a7 23S qw gAL AW
MW ATAMT AT TS & 5 0F
%2 § 120 W FT TR F LT I T
g AT s graa 7 §ar | I frew
fesd § =T At T fesd a7 =9
5 fagamr 1 Ffor w8 W@
30 qoST FASH AT -9 HT |
FET § TS F 3T FHT I9 ¥ I8 7451
qT UrAT q7 3 T { 93 T47 | F
qedad fF M9 §qmae oy &
IT FAT FZAT, TR & faq & o @1
a1 f& gaT% W ¥ [T T ;rg, AT
mfgar ¥ A%T #T A7 gAY W9 F
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qqfz AL A F {Afea® v A
FAA T | H wifes AT W faawa
Az A9 KT AQGAE | F A A3
qrgAe fafrezz &, wA gwn fag o
- 33 qrqa¥ fafaeew g wafas ¥ waan
A 9 2, w gafaw ¥ fafae fim
ST & ;17 3% faer A ot gafas & =47
g &1 # I UF AT FEAT AT § |
ST qZAT AT 47 39 87 &1 ASHAT-
A T AT qTaw A 1 gw TarfaEt
& 7l H——UF AT F HIFN F) AT
Ay fAfadr & 7gF7 #7 | IgW I9
FFT T QT A7 FT AT, TIT T=BT ITHT
FEAATT AT, FFI T FTA FIAT 4T, AFFHT
SIS 20 ATA F ATE IAT FT AZHAT
FITE T Z O F 9% T wg9 fw
AT FB TEl (57 , AT ZqF TAIR
N AET FA AT AN 3 7 Y qgger 3
HIT 97 IAT £2T% £ 95 A7 79geE § |
AT FAT IAZ 2 ATTRT A1=AT A1{gQ
TIT FIVET ®OAT, HCET 54T @F F §
z7 77 % foq fee #mawz & o a
ATEL A7qez g, 7 AT E1F TG
¥ | TEE A AAE I AR GYAAT
TMfgq AT oF AFATTF A9 A
FT AT =1L
§ fHT o Fvar qrAT § qqrq
F gfeas—art 9 qF FLHHTF |
o a1 @ AL01E T F 907 AT 4T
Z AT FT OHT AIGT 9T AN HT
FIaET fHIT 97 | w91 &F T e
A WIQT a1 a9 19 #7 wifaw
FW | WIAT AT AT QT E, AN
F BT AT T AN A FOAA
Fifwg, &7 AT FOA7 FI40F
qT q1 Adhe §27 & qgd AT
TIT & #T fAgrad I&0 AFTH T T
&\ HOHT TH HA AT 9T AT AN
TAF HATAT w0 AT oo AT ur R
qEITT § R fedt TF s AT
AE 2 I AUT F IHW H AT A

N
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FAgE § 1 ITHT AR FLA AT ACAX
TH A wE gts gAar EfEE g
FATET Fer §, JATAT WIS FT 3 4,
93 Famq ¥ feed § d57 AT 0@ AQ
faerdt & 1 g7 qQ grea & B AW
qIY AW 9T, R 9T 43 W &,
T T grar | o fr A aw
FTAT GAT & AT LT TF AG0 AT ARA
&1 T G4 g £ EAET A A
§ agmar g 5 94T qLH WO
AFSHg AT A(LY |

9 Fre Y A1 qQ gAT L A7
a5 FC 9% g | e Faw & fs
TIT FET 2 AgT A® & | T dqzara
gl ar a1 @ Afwes T ¥ fesa 7
a3 I & HEE Frd F el § TgAT
y, ITET SgTaT SRl FWArH AT
oI ST 2T & 9% Jgd a9 &, g
@ graT § | FE AA TEr g,
43 7&r 2|, ®F uF AT T FTE
AT &, wadr A § AL AR FHT
FTEr THo o AWT fAFIIX T el
ZaRy W AEAT AR |

AT A AZ AAG g €29 AIERI
H AT FTAAIT @ & 39 F o0 TE
ge woAT afgy | & wF AT FW
AT &, §B A w1 F=rE A
IEN FEr AW AR E ¥¥E -
forrarar farer oY mTQAT, AW qifes AT
7 fazwa & wd staem 5 3zadl
Bre &, AT W & ST F AHAT
R, gAY AATERl F qAH, ITHI
A FT A AT AL FH T
qrey f 37 fosr AR AfFT ST TAHHT
TR AT Ay g A AR e
§ adrady, g8 a Al gq q-a1,
IR G2 AT @S W IAE
qanfedl ®1 «ff farra g |

% g2 weg § wfew @Ed &)
fgzag ¥ 9 FeAT & FAH JG@
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[T sraF ATUTAT)

AT qH W e FAT A1fEW | A
TR W 7 AR AT & qarfeds wa,
farga g&eq Fq1 | 3FX WAA fag
IR AfET F AT § | FA 3T
T HSA WL TF AT Y, FTEY
FraT fog #T 3 T | SR aqmr fF
11-11 39 T § AT T FL & |
7z & f 8 W2 § SaaT FH4 HW ar
qE TR F 99 fAqd, g oA
EAE S g & 4% 3T 9T qHA
TE Bl WT | T I 9% forar
gAT g, ST sy wEx § Ag faar
e 2 5 A Far g f5 gmd
T T-5AH § SH a7 HH 2 aTh HIT
AN & FAfF gW oqE F surar w0
FL §, sl gH &N g, sfm 3w
T8 FW & AR g 9T T foenera
g § | ST OA0 AET @ITE F AER
FMT § ITHT WX 6 AL I AFW
F1TE & IHY FW T a7 BT SAET
a7 faedt St g, gt A qrer 4t
T At Fr ag famerd 3
g 93 ¥I% ¢ 1 {5 agg gua € fomt
F, S 5 0 A F AN § ITH, G
@ e ¥ AR qAr miga w7 @
g | a1 07 @@ A g ary fae
T AR ST WX T q7 qH
g Sl e =nfed @ ar g e
H OIO% ATAY T@AT ATEAT 4T |

U AT HA FAT g § AR
T e fF TN T aEcaE e
W ATl AT FRWF OF faA
T MR AR w =53
gl feoam som & @1 fewaw
T STE THF [ GATST  =WT § ar
¥ guaEaT g fF @ &1 =1 9w
T A W WS HAFAE W
faeell & RIS T 99N FAEY
g FAIET 1 AR FT ST T gHT
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FW AT AF far fd a@ia
F1 T g1 agh AT §1d AL A q A
TA AqE W I FT UG HIA FT
F 9T U7 AT Hh | IF AE FA
g w A FA F oARATE | FHY
qifed arZd 9ATET g% H AR FL &
@ f& feadt & g=a & &
ffqm w g F | T & a9
F AN AT TAA A2 AAA @
afFT TEE  arawg |1 @ 9T §
IHT FW & AR 347 g Fraa FEv
2, wiedy &% fag @@l FeAv
qferd g am@T 1+ ar § ITEr
fagaa § = w=m fr gAF qarras
il C il

¥ UF A WX AAT ATEAT §
M ag ag & fF wa oo dae @
a1 e gfamr @ g faar ok
a7 ghemr § ot @ fem wmman
¥ gfearr #1 Y OF TG T@AT arzar
g f feamear vy st sy =nfEm,
Ugad a6 ar wehy  WEr &y
et & A SEE W fgEr g@ A
T @0 @Fal, Vgaw § ffAR aw
Al JWTRT /A qrET 9L AT =i,
Sfom qg ot 79 &I IF, WA AT
¥ @, qq A g1 IEF FL A BT
qET § g a6 & g X R
oI Z 1 TR qTH  WIRT €T
qaswg M afed | FEr A #
ATOH AT T@AT FATgar AT |

Y wweE A A
qrRE-AgAT Agd,  @a gfew
¥ w9 ¥ AT a9 ¥ AR
25, 30 6T § WHT F w9 20 S
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ag FF wHAT g, W AG@ { AF &
GAT & [¥ F JER 9L Fg FHAT
g fF et & qe g dw H
fRad sm 38 & <% s FE AT
geEsrgigar ag fah @A ¥ g &
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g w1 fawm gon & o) wrean
T §, ST @™ q wwaA) 951 g
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q 7 TG T A, GHS T FAAT
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qFE @A 8, FW IGATHIRT &
1 7g @9 AOUFA FF 2, TH
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frad A wxd & + T g4 S F A
77 5wz fgrgeqs @ mifFeardy e
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qEAT A0 GHTT aF AF TS TGN AN
FIAE 99 Tt A wfew S v
TedTHT AATT & A (67 Sad S a4l
g S SmEdw §, S gw e
F2d §, Wv S grrfrEdr ofaqe g,
it o 7gf few (G qwm g
SATET §, 4 /AT 777 92 AT g4 §,
a 3 T 37 g & f¥
AT T @I A 0% 91, gard
ANET @aR § 9€ &1, q A%
g9 FIE qLET G FT AN
afFd I 98 TEANHT AN &, Fgd 3
fF w1z ag Iwvaa &€ @1 T 3,
AT AN qARY FA & ST gl
& fad w31 AT Ay F fF ge
FT A A Fgd & fF afeq amg #t
qgT SEATHT AT AT |

oft TrrTEw ;AT s T agt
&g

st sfevg awilt 0 F owmoer @y
ot T AT FT FIAT § AT Tq@d qES
F AN ST TS g AT § STHT Fadr
g HIT T AT o TF AT qU ATCET
W FET |
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{4 st Aag 7 )
71 & oA Fgar g o @

saTEr & S O a7 F19 g TEr £ A

A UFd & oY, S sqEwar g
Tfer FamrF MU 1039 § FF @I
F——usfl e # A FLy T, g A
a1 g A 1 & wgar g R w
T ATET AG &7 AT AT TS A3
UF &Y SE Ay AiET At F e |@qd
g R & a7 1035 & § Fg
@ g | @@l ¥ A% a1 uHo fio &, FE
§Toe ATAT TEr & AT FIE GAAT ALY,
ZH 997 g% § 75 AT 90 THo Gro g
at aife argg 9X WX Mo TARTHT
fag 97 H@T qEar § AT a8 A AEHT
€ T EH AT Tl 99T | Slo TR
fag oiv S WA @i eAsy
FXF & AT TEE ds fFAT AR
foae= @ ST a8 % AQr (HAT AT
FEF AT GLEAT F, SAATAC AT HH
&g g | IO W WAt ¥ OgET
g Tfew 2 R oSt S fegEw
Tl & dfqesr g, St qudEr 8, F@r
qger 9 A AT WX F ZEU A/ &
IHET A glaw | S grear A e
FT AW G IE FTETE |

T WEEl F AT IHFT qAWEAA FIQ
g4 FE FFw fF S g WE FHA
g 3 a8 3mwE g, a9 fggem #
TQrE g5, e qg qfHE J EAg
foraT ar =veAT & e, S AW A asy
A7 @ A @ FT F (o Tho 9T
F @vn T o AR fageE & a oA
o AEEEy FY %, f @ A
AT IAAEF &1 afoay fZAr a waEt
€t =anfen fr T e %71 S
TARE G319 T a7 e TeH FHel
faorT & §5 g7 7@ o, W ITH
for AT AT AT | TF WL
ST g% AT FAAT G FqIEAT
7S FA qT AT g GgE A A ) 7

\
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aE FW @4 FraT Aot ¢ | Efay
§ ofeq aga & wanfar w7ww 5
gf¥ a7 Sffewa may & gafadr @
fawem & e g 9 7 gg A
g, gg gAY GUTETE FTOHES
grm, 7z v NI | g7 weal ¥ ATy
F R 3 <1 faemsT o1 queT F<ar
g !

SHRI K. SUNDARAM (Madras):
Mr. Vice-Chairman, I rise to oppose
this Appropriation Bill. There is no
doubt and there is no dispute about the
achievements., We are running more
number of trains, more goods traffic
and there are more passengers. At the
same time we should not torget about
the increased tariffs and the increased
revenue. Is it commensurate with ths
increased performance? That is the
question?

I have all my sympathies with the
third class passengers. Many Members
have already spoken on this subject
and I do not want to cover the same
ground. But talking about air-condi-
tioning, first-class, sleeper coaches and
long-distance travelling passengers,
there is a provision for making ad-
vance reservation. But unfortunately
we always find that reservations are
booked long before the date that ons
wants But at the same time most of
these berths travel vacant. This is a
place where there js g lot of room for
eradicating corruption,

Sir, there is a lot of corruption going
on in these reservations. If only th=s
Railway issues tickets for sale with-
out any restriction whatsoever at any
time when anybody wanting to travel
can buy tickets even one month in
advance, there will not be this corrup-
tion any longer.

It may be argued that there will be
blackmarketing if the tickets are sold
in advance. Whether it is done by
the public who buy the tickets, corner
them, and then sell them at a later
date in black market, or whether the
staff themselves take a third or a
fourth of the rail fare and allow the
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bassengers to travel without ticket,
both are corruption. Both amount to
blackmarketing. Who does it 1s the
only question. If the refund system
1s abolished, definitely nobody will
venture into this blackmarketing prac-
tice, I think, Sir. the Railway Minis-
ter will pive 3 considered view to the
suggestion and at least try for six
months and stop refunding on tickets.
I am sure that the thing will be set
right and al) the coaches will run
fully booked ang the revenues of the
Railways will definitely improve.

I would like 1{p touch upon a {few

points regarding goods traffic. It is
very orrfortuitale dhal garrage, prifer-

age and losg of goodg is increasing
day by day. Repeated complaints and
reminders and repeated promises by
the Railway Ministry have not mm-
proved the situation. The long-
cdistance goods traffic is becoming very
difficult these days. The department
itself takes months at a stretch to find
out where the wagons are or where
the missing goods are. I have got one
instance of my personal experience.
Out of a hundred bales of cotton hook-
edq from Punjab to Coimbatore in the
month of April under one receipt, in
one wagon, only 50 bales were received
in normal time, and the balance of 50
bales has not reached, not even traced,
up to this date. From April to Decem-
ber 1. they have not been able to trace
where the wagons are, where the
goods are, At the same time they are
not prepared fo accept a claim form.
If a claim is made, probably it will
take another one year to settle it.

SHRI BABUBHAI M. CHINAI
(Maharashtra): You are very optimis-
tic.

SHRI K. SUNDARAM: Probably
your experience is two years.

Sir, such a loss of goods is a
national loss 1In the case of very
costly machinery that is being trans-
ported by rail, half a number of cases
containing the goods get damaged
when it reaches the destination. Even
of the imported costly machine no
care is taken in transit. It is high
time, Sir, that the Railways take very
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good care of the goods that are en-
trusted to them and it is delivered in
proper time and in good conditions.

THE  VICE-CHAIRMAN (SHR1
M. P. BHARGAVA): Mr. Mani.. You
have given your name very late. So
two minutes only.

SHRI A. D. MANI (Madhya Pra-

desh): Please give me five minutes.
THE VICE-CHAIRMAN (SHRI
M, P. BHARGAVA): We have ex-

ceeded the time and I will not be able
to gccommodate you. No Member has
the right to just walk in and give his
name at¢ any time. fLet me De very
clear. I am prepared lo accommodate
you for two minutes.

SHRI A. D. MANI: In two minutes
how can I make a speech? Give me
five minutes. I want to be extremely
brief in my observations on this Ap-
propriation Bill. Other Members have
referred to the series of accidents that
have taken place on the Railways and
the disturbing feature of the Railway
Administration, namely the slackness
on the part of the Railway staff. [
had many occasions to discuss matters
with individual railwaymen and I
found that every railwayman had
almost a frustrating source of griev-
ance about some matter or the other.
I would like to suggest to the hon’ble
Railway Minister to consider the set-
ting up of a Council of Employees and
the Management of the Railways in
every zone, in every district, so that
individual grievances may be looked
into. I have seen a Jarge number of
people suffering from high blood pres-
sure on account of some_administra-
tive injustice that has been done to
them. These matters should be dis-
cussed by the Council set up to
examine the grievances in every dis
trict, in every zone.

Sir, T would like to go also {o the
question of thé agction taken by tho
Government in respect of the recom-
mendations of the Kunzru Committeu
I believe more accidents have,taken
place after the Committee concluded
its work than before. This is not a
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satisfactory state of affairs. There
has been a feeling that the official
who has been appointed to look after
railway safety has not been able to
take effective action in bringing about
restoration of the morale of the staff.
I would like the hon’ble Railway
Minister to tell us in what respects
action has not been taken on the
recommendations of the Kunzru Com-
mittee because I believe that in regard
to the Research Division the Kunzru
Committee made a series of recommen-
dations which have not been fully
accepted by the Government.

Sir, I would like to go to the gues-
tion of dieselisation of Railways. 1
understand that the Railways are now
using the Naharkatia crude which
gives smoke and has a dust which is
much worse than the dust that is
thrown up by engines using coal. May
I ask the Railway Minister whether
the use of Naharkatia crude has affect-
ed the operational efficiency of the
diesel engine and whether this has led
to a series of overhauling of diesel
locomotives?

Sir, a question has arisen with
regard to the dieselisation of railways,
namely, that a good deal of money is
being spent on the import of diesel
oil from abroad. Every railway ser-
vice which runs on diesel locomotives
is using precious foreign exchange and
the question has been asked by rail-
waymen privately whether in a coun-
try which has vast coal reserves it is
necessary to go in for dieselisation at
this stage. I know the Railway Minis-
ter would tell me that in Japan they
are running their railway services at
150 miles an hour. But the per capita
income of Japan is much more than
that of India. Japan has set up a
model of efficiéncy in regard to busi-
ness enterprises which here we have
so far not set up. The Railway Minis-
ter may tell us whether he considers
that the use of diesel oil has led to
economy in operation on the railways.
This is a very important matter which
engages the attention of the railway-
men themselves. A large number of

' their respective capacities.
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rallwaymen and ofticials seem to feel
that electric locomotives could answer
the needs of this country because elec-
tricity can be produced with the help
of coal and thermal power. Thermal
pbower can be used for running the
Railways. These are the three points
that 1 wanteq to say in .he course of
my five minutes, I have not taken
more time,

SHRI S. K. PATIL: Mr. Vice-
Chairman, it is but natural that this
Appropriation Bill should have been
taken advantage of by hon. Members
to criticise the Railway administration
and to poinl out some of the burning
questions. That gives us also an op-
portunity of knowing how the minds of
the hon. Members who are represen-
talives of the people are working,
Now if I do not try to answer every
question that has been raised—because
this is not a budget discussion where
we are all prepared with all the
things—the Members shouyld not find
fault with me that I really want to
withhold some information that was
readily available to me. I shall try
to cover as fast as I can some of the
queries that have been put and I shall
try to answer them. It has been the
good luck of the Railways and of this
House, the Parliament—both the
Houses—that many Memberg had at
one time belonged to this noble pro-
fession of being railway employees
and therefore we get sometimes . . .

SHRI A. D. MANI: You were your-
self one.

SHRI S. K. PATIL: I was; but only
for less than a month. But some of
them have been for a long time and
therefore I get the advantage of their
experience. I am not sarcastic in
saying so because some of them have
really given an excellent account of
their experience, which they had in
The first
speaker, my friend Mr. Kumaran, had
spoken about many staff matters and
I can readily admit that he is more
conversant about them than I gm my-
self, because, I will have to seek infor-
mation about many things that he has

.
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raised but those points
Mr. Kumaran spoke of the surplus
staff if I remember, in the Golden
Rock Workshop due to the introduc-
tion of the incentive scheme he was
afraid that it might lead to a kind of
there being a surplus of the employees
entailing gifficulties. The surplus staft
have been absorbed—that 1s the note
that I have received—in the new lines
of production undertaken in the
Workshop mainly wagon manufactur-
ing on a large scale. This Workshop
has an order—and it is a very good
thing to be proud about—because
many ol these things are going out-
side the couniry also and earning very
valuable foreign exchange. They
have an order for the production of
1.875 wagons this vear and for 1,000
next year in terms of four-wheelers.
This will gbsorb the type of surplus
staff that he has in mind. He also
talked about the work to rule. Now
this has become a very fashionable
expression in India—work to rule.
Everybody wants to work to rule and
that would mean some consequences.

are there.

AN HON. MEMBER: Idle payment?

SHRI S. K. PATIL: They are
entitled to demand something for the
additional work. I am not unsympa-
thetic about that but it must not be
carried to a point that they sit there
because something 1s not done and the
consequence will be so disastrous in
many cases, involving not only delay
but joss of money also which ultimate-
iy would mean that it would have
consequences on the Revenues of the
Railways.

He had suggested some other diffi-
culities, about our S.Ms. and A.S.Ms.
As a policy the Government are not
in favour of recognising or encourag-
ing unions or associations composed of
a particular or limited categories of
emplovees. Vertical horizontal, etc.
we do not go into. The All-India
S.Ms. and A.S.Ms." Association is a
sectional body representing the inter-
ests of the category of S.Ms. and
A.SMs. Under the existing rules the
Association of S.Ms. and ASMs. is

|

1966 | Bills, 1966 3586

not eligible to be considered for recog-
nition. Naturally, the Ministry, as a
policy, does not enter into correspond-
ence with them., That does not mean

that all communication ijg stopped,
There are the Staff Councils and
many other reémedies. They can

directly talk to the General Manager
and so far as Members of Parliament
are concerned, I have told them—-
possibly I may nof have toldg Mr.
Kumaran but those who meet me
with their grievances—that I do not
refuse to examine any question or
problem brought to my notice, A
Member of Parliament has every right
to represent to any Ministry and parti-
cularly to my Ministry and to me any
grievance that he has got. I do not
bring in the stock argument that a
particular union is not recognised.
The Members of Parliament are really
so alert about these because 1 see
those things voiced in the House and

the other House. Therefore there
would be no difficulty about it.
Mrs. Khan has given so many

instances of things that are from her
experience. I am really sorry that
she had to go through that experience
but in another sense I am glad indeed
because when a person of her stature
says something in this House, it is im-
mediately believed and 1t dces create
an irapression gnd surely I would look
into those things because these gmall
things may speak volumes, whether
there is proper maintenance or not of
our rolling stock, etc. and I think that
her speech will go a long way not
only in educating me but in educating
the Railway administration as to how-
soever small these may appear, they
ought not to be neglected. I can tell
you that, sometimes 1 tell openly,
although 1 happen to be the Railway
Minister for the last 21 years, I have
been a citizen for a longer period in
the country and when I had occasions
to travel by the Railways, if I did not
find a bulb sufficiently strong to read,
I used to curse the Railway adminis-
tration because they cannot expect us
to coddle and go into our beds by
9 p.Mm. It is impossible. Although that
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may not be my experience now; and
it I happen to travel just now, they
would naturally make all provisions
tor me, but that ;5 an exception and
that is not the rule. Somebody, my
friend Shri Rajnarain—I would come
to his points later but just now I am
mentioning him because he recommen-
ded to me a very fine thing indeed
that I should travel third class in order
fo understand the difficulties of the
third clasg passengers. He is very
much wrong. If a Minister travels in
the third class, the third class will be
changeg into a first class hecause [
have the experience of it. He referred
to Mahatma Gandhi. I may mention
that I had the good fortune of arrang-
ing for his third class compartments
all my life and therefore I know what
1 had to do with those things. The poor
Railway authorities, even in those days,
in the British gays, wcre put to so
much of inconvenience—not that
Mahatmaji wanted it that way but
they thought that it must be worth
his while, that there must not be other
passengers in that third class except
his people, that it must be at g parti-
cular place and where to get him off
at a wayside station, etc. So many
security measures had to be taken.
Therefore 1 do not think that he
wants to saddle the Railway adminis-
tration with having the calamity of
the Railway Minister landing in a
third class compartment and then
adding to the worries of the Railway
administration. 1 am merely saying—
whether it will end in my comfort or
discomfort is a different matter—that
instead of gaining experience in it T
would be gaining a different experi-
ence. The experience would be that
the other people are put out and I
would have added to the inconveni-
ence of the people. If that satisfies
bim, my friend Shri Rajnarain, I am
prepared to oblige him by travelling
sometimes in the third class angd see-
jing what it is.

SHRI A D MANT: In cognito would
e all right.

!
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THE VICE-CHAIRMAN (SkiN
M, P. BHARGAVA): If you go to the
Railway station gt times without in-
forming anybody, you can see things
for yourself.

SHRI S. K. PATIL: Yes, I must go
m cogn:to, ete. That can be done

SHRI A. D. MANI:

moustache.

With a

SHRI S. K. PATIL: Perhaps change
my appearante a little so that nobody
knows that I am the Railway Minister.
A point was raised by Mrs. Khan.

S oW e S AT
FATH § FAFA § FARH IF A2H A Y
T A FARE & 73R aF g qas
M F AT aF F NG A9 (AAT

SHRI S, K. PATIL: 1T am not com-
paring myself with Gandhipn. I am
Just telling.

SHRI RAJNARAIN: Do not fry Lo
compare yourself with Gandhiji.

SHRI S. K. PATIL: She talked
about the Railway Protection Forcs
ang, the G.R.P. There has been 3 lof
of misunderstanding in both the
Houses, in Parhament. Some of them
feel as if there is some kind of anta-
gonism. It is not a question of any
antagonism because their duties are
distinct and separate. The R.P.F.
have no jurisdiction like the ordinary
police, They can only protect our
track or rolling stock or properiy.
We had a Bill which has now been
enacted and has acome a law that
cven the other people’s property en-
trusted to us should be covereq bhui
we have not the normal right of Lae
police. The law and order question is
the responsibility of the State Goverrn.-
ment. That is where the GRP
comes in. They are given to us ut
thev are not under our discipline for
that purpose and therefore there is nc
antagonism. If it is suggested thar
we should take the responsibility for
guarding everything and even takmmtg
over the normal duties of law and
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order 1n our jurisdiction there throngh-
cut the lines which 1s now done by
the GR.P, in the first place we must
seek the permission of the States 1o
do so. I had a talk with the Chief
Ministers more than once whethet
they would entrust such a responsibi-
lity and there was not one Chiel
Minister who was ready to part with
the responstbility. And I do not want
to create trouble or a crisis on this
point that I should undertake that
responsibility. There is another rail-
way point also, that if I undertake this
responsibility of guarding that and
doing the norma] duties which are
supposed to be done by the Govern-
ment Railway Police, then I stand
responsible for all that, and you
can understand what it means. It
means that I shall have to double
or treble the staff, ang all that
Rs. 130 crores that the Railway ad-
ministration gives to the public ex-
chequer, possibly might be reduced to
a zero. That is not exactly what 1is
intended, and therefore I am sorting
out as to what exactly has goi to be
done, how the line could be drawn, so
that the Railway Protection Force
could get 5 little more power as well
as there could be some kind of a co-
ordination, a better and a more effec-
tive coordination between the R.P.F.
and the G.R.P. We arc doing that.

Now I was rather surprised by the
speech of my friend, the hon. Member,
Mr. Niranjan Varma, because when
he was talking of the accidents—I am
not referring to accidents; possibly
there would be another speech—he
thought that while replying to that
debate my attitude was perfunctory,
that I did not feel it, etc. That is a
wrong impression, and if I have
conveyed it by my words, I apologise
to him; I gm very sorry indeed. No-
body is miserable as I am miserable
when I hear of these accidents—some-
times at odd hours, and perhaps at
5 o’clock or 6 o'clock in the morning
1 get telephone calls.—because I am
the first person to be informed about
the accident, if any accident takes

{

doing.
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place. Do you mean to gay that the
man becomes happy by these acci-

dents? Whether 1t is due to sabotage
o1 whether 1t 1s due to negligence of
tie waministration, of our own people,
after all it is an accident and, there-
tore, if I talked about 1it, 1t 1s not in
that perfunctory manner. When I
talked, I might have given some
example. I do remember now because
I get sometimes some letters from
other countries, and I mentioned two
letters, one having been received from
the United States, and another from
Switzerland telling me that last year,
in one single accident 1n the United
States the death role was 200, perhaps
50 more than jn all the accidents that
have taken place here during the last
five or six months. This 15 not merely
that T merely count 200 lives and 150

lives, and because we are 50 less,.
therefore we are better. That was not
at all my intention. I merely said

that, sometimes, owing to the negli-
gence on our part, or owing to sabo-
tage such accidents do take place, and’
the idea is not that the Minister can
do anything about it except that, if
there is anything wrong, if the main-
tenance is not proper, or the security
measures are not adopted. then only he
can come and clamp restrictions about
them, which is exactly I have been
In fact it puts us to very great
difficulty too when many people sug-
gest easy remedies, which are so very
easy to suggest but which are difficult
of implementation in terms of cost and
in terms of the remedies not solving
the problem or even mitigating the
problem to any palpable extent. The
hon. Member suggested that something
was found in the Southern Railway,
that something was suggesteg there,
that the fish-plates, ete. and the holts.
etc may be of a particular type s0
that it will take more time in order to
do some kind of damage. We experi-
mented upon it. It is not as if we did
not do it. Every litile thing that
comes to our notice, it is experimented
on. Now experimenting on it we
found that that was not a fool-proof
device. It takes only a minute or two
more in order to do the job, but in
order to put them, it" might rost 3¢
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per ceni, or 40 per cent. more. Now,
while the cost of construction of the
entire thing wil] be so much more, the
advantage that we will get will be
that, instead of taking now, say, five
minutes for the removal of those fish-
plates, the culprit with his dexterity
and skill, might take seven minutes.
Now for that purpose you do pot incur
ar expenditure of crores of rupees in
laying these lines 1n a particular
manner. Therefore, no fool-proof
method has been devised in any coun-
try or here. There is a method, but
that takes time; it cannot be imme-
diately done. Instead of having these
rails 42 feet in length, which generally
is the case everywhere, if we could
have them 420 feet in length, have
them welded where necessary, then
the fish-plates become unnecessary,
but yet, some time, somewhere, a joint
has got to be made. I am merely say-
ing this; I do not go into that, because
-this is constantly engaging our atten-
-tion, whether any fool-proof remedy,—
need not be 100 per cent. fool-proof—
could be found by which the accidents
<¢culd be eliminated. But the Members
should not have that impression that
T am not touched by the misery caused
‘hy accidents. Sometimes I feel what
have I done, why have I taken this
"Ministry at all, because the only acci-
dents that are possible are in the Rail-
way Ministry; other accidents are not
so very wellknown, but here they are
so very demonstrable that one can see
‘that the accident has occurred—I am
1erely referring to that.

My {riend, Mr, Savnekar, comes
from that area, which was at one time
a little inaccessible, etc, because it is
a difficult area. We are very glad that
Marathwada is a part of qur State now
and, therefore, anything which is
possible to be done to improve the
communications in that part of the
‘State has got to be undertaken. Thare
is no doubt about it and that can be
done. Sometimeg it so happens that
things are not immediately possible
'because the resources at our disposal
are very small. But yet I can assure
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nium that to the extent to which it is
possible for us to undertake the exten-
sion or the development in those
areas, which really do require, and
very badly require that development,
1t would be done.

My friend, Mr. M. C, Shah, wanted
to ask what is the progress that 1s
made with regard to a railway line
ketween Bhavnagar and Tarapore. In
1956 we had done a survey for that
Iine, and the cost then was going to
be Rs. 7} crores. The cost now, you
can quite imagine what it would be.
It is not only the cost; it may be per-
haps Rs. 10 crores or even more now.
When it is necessary, it has got to be
done, but there is always g priority.
and in that the Railway Ministry is
not alone responsible. The Gujarat
State has got to do that. The Railways
must have the money, but the sooner
it is done, the better it is. We have
understood the importance of it, and
it should be done.

Noy I come to Mr. Rajnarain Ons
thing 1 have already said because I
had to say it in connection with an-
other thing. The Railway Minister
should travel III Class, he said, and I
have replied to it earlier. Another
thing that he said was that there
should be one Class in the Railways.
At one time we really thought of i,
that there should be only one class
throughout, if possible, and, failing
that, there may not be more than two,
and we made them the Upper and the
Lower; that experiment also was
there—when 1 was not the Railway
Minister—buf very soon that experi-
ment had to be given up, because it
did not work. Classified as we are
in this country, that kind of thing is
not casily possible. Now I can tell
you an experience, that when you
travel anywhere, say, in Europe, or
mostly in the United States, you find
there are two classes, only one class
of sitting accommodation for every-
body, and then the sleeperetie i.e..
sleeper accommodation, which is per-
haps three times, four times more.
Only for sleeping purposes sometimes
we can go there. Otherwise, every-
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body sits in the common class. But
there you find a different society, you
compare the passengers that sit there,
and the passengers that sit here in the
-3rd Class. It is not immediately possi-
ble to have one class, but that could
be done. Our habits have got to
change, Our national character,
standards, everything has got to
change. It is a process of evolution.
It does not change simply because
India has become free. This type of
‘thing, of having many classes, is not
acceptable to me also; it looks bad;
it adds to the difficulties. Sometimes
there is room in one Class but there
‘Is no room in another Class. All this
-should go, but it is not easily possible,

My hon. friend referred to some
line, narrow-gauge line. I think it is
the Dehri-Rohtas Light Railway. He
said, ‘“Because it is so and so—S. P,
-Jain—therefore it is not nationalised”.
He can quite understand that this is
not the reason, that this is not why
-it is not nationalised. There are many
such, there are 12, 13, I do not know
‘what the number is; I have not got it
at my finger tips now, the number of
such lines. First we have got to see
that, when we nationalise a line,
immediately people expect something
to be done: the line has got to be
changed; something has got to be done.
It meang that unless I am prepared
to all that, I should not undertake
that risk, which of course has got to
‘be undertaken at some time or the
other, Besides, it has got to make
profits. If it does not make profits, it
cuts across the Rs. 130 crores that I
have got to give and the dividends
might be lessened. Also many other
factors have got to be taken into consi-
deration and, surely, if his mind 1is
working under that type of impression,
that because this belongs to so and so,
therefore it is not done, it is not so.
It can be done and it is constantly
under our review. Also it is not this
one Line; there are many such Lines
and, therefore, we want to take them
‘one by one ag and when funds be-
come available. You know that money
‘hag to be found in order to pay them.
Besideg that, money has to be found
for the development which is likely
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to be demanded as immediately neces-
sary, because most of these are
narrow-gauge lines and we are doing
away with the narrow-gauge lines ex-
cept in inaccessible places where
there are hill stations, ete. Therefore,
we have got to think of all the reper-

cussions following their nationalisa-
tion.

Then he has got another nation; I
shall examine it, I do not know but
he says that it is kacha loha rails that
we manufacture at Bhilai and there-
fore they are not properly manufac-
tured. 1 am nof prepared to agree
with him, but I keep an gpen mind. I
shall find out as to whether there is
anything in what he says. It ijs not
merely done by them, There are the
scientists there. Every little thing is
under scrutiny, whether the proper
texture is there or not, whether the
proper type of steel is used or not,
all the more because we are export-
ing these rails. It is not that
we are using them for ourselves only.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): They are being
constantly tested, I take it.

SHRI S. K. PATIL: Yes, constantly
tested. 1If still he feels that there is
some kind of a defect in it, I shall
find out. If defective, foreign coun-
tries would not accept our things.
They have been certified as the best.
You know there is a special plant for
it. We have got vast capacity; we do
not use all the capacity, and if I use
the full capacity, then surely I must
have the resources to have those lines.
It is no use merely having the rails
and keeping them unused. Well, that
ig the point that he has made.

Then my hon. friend Shri Anandan
also referred to this removing of fish
plates and asked if our scientific
research organisations cannot help us
in this direction. Of course our

'
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[Shri S. K. Patil]

research organisationg are looking into
this constantly and investigating into
this problem if anything can be found.
Not only our own organisations have
not yet found a solution, no organisa-
tion in the world where even better
research is being done has found out
anything. It is something which has
to be done immediately. Possibly with
the passage of time something cculd
be done. As I said we may have longer
rails, a rail of 420 feet. That means
that instead of the fishplates being
ten in number there can be one fish
plate for the same length. Then it
will be possible and it can be done in
a way that it will not be easily posi-
sible to remove them.

Then my hon. friend Mr, Anandan
also talked about the staggering of
the staff and their working hours and
so on. That is a good suggestion and
I liked it. I do not immediately get
the reaction of the Railway Adminis-
tration, whether it can be done in
such a manner that those between 2
and 5 in the morning—generally
those hours are a little inhuman
because then people dose off or are
not as active and alert as in other
parts of the day-—could be regarded as
something special so that lesg duty
could be given. If there is any pos-
sibility and if I can by that avoid
accidents then that is something worth
considering and surely shall do so.

My hon. friend Shri Jagat Narain
talked about the Tokaido, the railway
line between Tokyo and Osaka. I
may tell him that year after year I
have watched its construction and
what it is. There is no comparison
between that line and our lines. 1
believe he must have seen that line,
if he had travelled on the line bet-
ween Tokyo and Osaka. There they
want to develop a speed of 250 kilo-
meters, that is to say about 160 miles
per hour. They have not yet deve-
loped up to that. They have gone up
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to about 120 miles. But imagine what
that line is. If that line is to be con-
structed it will cost nearly twenty
times more than what we spend for

our lines. It is 14 feet high through-
out and nothing else moveg on it.
There is no obstruction. Besides

there ig the engineering skill and all
that. They are the Japanese engi-
neers. There is no comparison bet-
ween the two. The proper thing
would be to compare what is happen-
ing in, say, West Germany just now
or in France, or for that matter, in
Switzerland, where the speed has
gone up to 100 or 120 miles. That
line is something special, the one bet-
ween Tokyo and Osaka. But surely
on our lines something could be done
and our speeds are also changing and
going up. In the near future the Taj
Express will run at 75 miles an hour.
Also some of our other trains do
something like 60 or 65 miles. There-
fore we are concentrating and finding
out how the track behaveg under that
kind of a gpeed, because that is some-
thing which hag got {0 be done, Our
tracks are sometimeg 100 years old.
Not that every line is old, but surely
we have not done the foundations all
along for such high speeds. We have
to look to the foundation and also to
the width of the rails and the ballast
that we put under it and the sleepers
and their frequency and so on. All
these have got to be taken into consi-
deration where speed is concerned.
That is something which hag got to be
constantly kept under watch., After
being kept under watch if the speed
of 70 or 75 mileg is at all easily pos-
sible then we shall see that many
more trains are run on that speed.

Somebody talked about dieselisation
and asked whether we should really
spend all that money on diesel loco-
motives and on dieselisation. There
also it is not only a question of the
cost of the diesel oil. The House
must not forget that every diesel
locomotive means about 40 per cent
additional efficiency, efficiency not
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only in speed but also in the carrying
capacity. For instance, while a steam
engine can haul only 10 or 12 coaches
with the diesel locomotive you can
have 15 or even 17 coaches and,
therefore, ultimately it is more econo-

mical. So also about the goods
wagons. You must not merely
depend on electric locomotives. No

country does it. At one time, Mr,
Vice-Chairman, you will remember
we were always talking of hydel elec-
fricity, hydel power. I wag the
greatest exponent of it. But experi-
ence shows that you cannot depend
on that electricity because you see if
the rains do not come or something
else happens, what happens to this
electricity. You cannot depend op it.
Take the case of Bhakra Dam or the
Cauvery basin. You will find there
for two or three months, year after
year, the generation of electricity
goes down because there is not suffi-
cient water in storage. Therefore in

most of the advanced countries they
have struck a Tbalance. Even in
America while there are S0

many rivers and where hydel power
can be produced, they do not depend
only on that and even today they have
the thermal electricity. They have to
keep a proportion between the two
because these difficulties are there. I
am referring to these things because
these are factors which can be com-
pared and we have got to compare
them' and then come to a proper solu-
tion. In this country we find that we
cannot depend on hydel power or the
thermal electricity and so we have
come to the atomic eleciricity and
therefore you have the Tarapore and
other plants developing because it all
depends on the circumstances and the
raw materials that are available. I
am merely saying that because we
cannot depend completely on electric
locomotives we have to go in for
diese] locomotives also.

Shri Yajee raised a very pertinent
question and asked why something
should not be done for these 14 lakh
people, why net have a wage board
for them? I may tell him that I have
an open mind on the question of
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wage boards. Whatever people may
say or members of other ideologies
may say, | have never kept a closed
mind to anything in life. If it is neces-
sary, a wage board can be had and if
that would mean greater benefits to
these people, I shall be one with them.
But may I tell him that when a wage
board comeg then it becomes legal. The
wage board hag got to do everything.
That means that the destiny of all the
14 lakhs of people will be with that
wage board not all the 14 lakhs, maybe
some of them are contract labour. Al
these staff will have to be looking to
the wage board. It is true that they
may get sometimeg a rise here gr there.
But I want to give railwaymen some-
thing more. That is my ambition, 1
have been trying to give them many
more facilities than the wage board can
give because that is not the ordinary
thing that a wage board does. For in-
stance, gee the money that we spend on
education, crores and, crores are spent
and I want to extend them. And there
ig the housing that the Railways pro-
vide. Nobody can compete wilth the
Railways in the housing, in the stand-
ard of housing that they do. We want
to do more things. Take the case of
grains. I want the satisfaction and
contentment of all these people and if
it were possible for me to buy that
grain today and give them at prices
which it is possible for them to pay
then most of our difficulties would
vanish, Though I cannot do it today,
I may be able to do it tomorrow, as
soon ag the situation improves. All
these thingg do not come within the
purview of a wage board because then
normally speaking, the relationship
will be that of employees and wage
boards and therefore they will do
just as other wage boards are doing.
That shutg out the possibility of giv-
ing these benefity to the railway peo-
ple which otherwise could be given
to them. Therefore, we have got f{o
balance and contrast between a wage
board and the other thing.

SHRI P. K. KUMARAN: But a
wage board does not shut out the ex-
isting facilities or benefits.
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SHRI S. XK. PATIL: 1t does, of
course, it does because then the Rail-
way Administration could take the
view that they need do only whatever
hag to be done. The question is how
much we spend on these things today.
It is not as if a wage board is some-
thing vedic, something like a boon or
a heaven, that at once the doors will
be opened. Nobody has kept these
doors locked and if at all possible
something can be done. But I put it,
to these machineries that we have,
the bodies that consult us, that always
sit with us, the permanent negotiating
machinery and I asked them whether
thig wag good. When I put this thing
to them they themselves told me that
it is not and there is something in my
argument which has got to be very
carefully considered. TUltimately all
these things have to be considered and
if they think that it will be more
beneficial to them, then surely I am
not opposed to it. It ig always and
constantly under our observation as to
what should be done. After all a
wage board ig not the be all and end
all of things. It his only a meansg to
something, They should become more
happy and if by that way they can
be made more happy and not by the
other way, then surely there ig that
possibility and that can be considered.
I am merely saying that I do not
maintain a rigid attitude about this
matter.

Arbitration and other things have
teen mentioned. Now arbitration is
not there because once you have it
then everything has to go to that. As
soon as you do not agree on something,
it goes for arbitration. But today we
have the permanent negotiating
machinery, which by its sweet reason-
ableness and by its persuasiveness and
the fear ipn our mindg that if we do
not keep them satisfied something else
would happen—therefore we gal'so go
and help them-creates perhaps a
situation which ig good for them and
good for the Railway Administration.
In the balance ultimately if it is felt
it has got to be done, then i can be
done, There is no rigidity about jt. I
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can assure the House that so far as
the Minister is concerned he does not
hold any rigid view on these questions.

I do not wapt to take more time of
the House, Sir. Al] these things, or
whatever I have said have nothing to
do with the Appropriation Bill but
even 1 am thankful to the House for
giving me this opportunity to  give
these explanations.

SHRI M. RUTHNASWAMY (Mad-
vas): The Minister has replied to al-
most every Member who had spoken
on this matter but he has not taken
account of Mr, K. Sundaram’s criticism

about the loss in the carriage of machi-
nery,

SHRI S. K. PATIL: I said in the be-
ginning about refund of tickets, etc. 1
did not deal with thig because when 1
looked at the watch I thought 1 must
not take more time. If anything is
left out I would send my replies; many
more things I have left.

=t TATREW : UF AAHTY ZHHT
2 F ) HlY S A w9 fwmr #
TF AR I ¥ a9 98 9% F1 F7
WA |

SHRI 8. K. PATIL: Not any dacsity;
doing some honest work.

THE VICE-CHAIRMAN (SHR] M.
P. BHARGAVA): I shall first put the
motion regarding the Appropriation
(Railways) No. 3 Bill.

The question is:

“That the Bill to authorise pay-
ment gnd appropriation of certain
furthey sumg from and out of the
Consolidated Fund of India for the
esrvice of the financial year 1966-
67 for the purposes of Railways,
as passed by the Lok Sabha, be
taken into consideration.”

SHRI RAJNARAIN: No, no, Sir. We
demand a Division.
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SHRI G. MURAHARI: We shall not
give a single pie to the Railway Minis-
ter who hag been responsible for all
these accidents.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): May 1 ask hon.
Members who have said ‘No.’ 1o stand

up.
SHRI A. D. MANI: You will have to
take a proper vote.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Not necessary when
there are two or three voices only it is
not necessary.

St TSEREW  IAT THAE g5

g 1 IO g g ¥ 9% U g4

Y gAH 0 T A I EART FAT FET

T far @ wifed 5 g 7@ &
IrRd |

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): I will first request

those Members who have said ‘Ayes’
to stand up.

SHRI G. MURAHARI: But we want
a proper voting to be taken.

Y TEATCEW ¢ A, TEE R
wfzarf § fooo guwk wm faw
fagea &1 @ o |
THE VICE-CHAIRMAN

P. BHARGAVA):
have Division.

SHR] AKBAR ALI KHAN (Andhra
Pradesh): Sir, it is not obligatory, it
is your discretion. If you think it is
necessary then only it needs to be
done.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Well, 1 have decid-
ed that we will have Division.

SHRI RAJNARAIN: Well,
just Chairman.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the

(SHRI M.
All right, let us

he ie a
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service of the financial year 1966-67
for the purposes of Railways, as
passed by the Lok Sabha, be taken

into consideration.”
The House divided.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Ayes—40;
Noes—2.

AYES—40

Anandan, Shri T. V.

Anis Kidwai, Shrimati.

Arora, Shri Arjun.

Bhuwalka, Shri R. K.

Chinai, Shri Babubhai M.
Devaki Gopidas, Shrimati.
Dharia, Shri M. M,

Ghose, Shri Surendra Mohan.
Gilbert, Shri A, C.

Gurupada Swamy, Shri M. S.
Khan, Shri Akbar Al

Khan, Shri M. Ajmal.

Khaitan, Shri R. P.

Kurre, Shri Dayaldas

Lalitha (Rajagopalan), Shrimati.
Mani, Shri A. D.

Maniben Vallabhbhai patel, Kumari,
Mehta, Shri Om.

Momin, Shri G. H. Valimohmed
Muhammad Ishaque, Shri.
Pahadia, Shri Jagannath Prasad.
Patra, Shri N.

Purkayastha, Shri M.

Puttappa, Shri Patil.
Ramachandra, Shri G.
Rawaswamy, Shri K. S.

Reddy, Shri Y. A,

Shah, Shri M. C.

Sherkhan, Shri.

Shukla, Shri Chakrapani.
Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati.
Singh, Shri J. K. P. N.

Sinha, Shri B. K. P.

Swamy, Shri N. R. M.

Tapase, Shri G. D.
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Untoo, Shri Ghulam Nabi.
Vaishampayen, Shri S. K.
Varma, Shri C. L.

Yajee, Shri Sheel Bhadra,

NOES—2,
Murahari, Shri G.
Rajnarain, Shri,

The motion was adopted.

THE VICE.CHAIRMAN (SHRI
M. P. BHARGAVA): We shall now
take up the clause by clause consi-
deration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formulg and
the Title were added to the Bill.

SHRI S. K. PATIL: Sir, I move:

“That the Bill be returned.”
The question was proposed,

ft qIAREW - F aEr Oy
TG |
THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Ng third read-
ing speech unless you have got some
new basic points. I shall nol allow
any long speech now.

S TIRTEW - ag @ H wF W@
g | g qt iy | & e ar ghaae

sfveey, & T ww fadelt qer =i
F@ETY 0 I & frme fEe s
fF % AHIT W TEA H g AW
forar fF Sl TS § 7 WXT TAAT AT
35 EOTE 3@ &1 w0 AR FAT T F
7 A TAT A @ a1 [T F; 27

st et it T e d

5t TIHATT@AA W HA TG g,
T fegarer o &t well 1 g =iy «v)
Learn manners; learn how to behave.
Sy e mefFEay W
e FY 3T e A AT AEE AG g0
i 3@ RS T FB AW I | F&A
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F genl geew 9 99 5 uF dar
W I 0T Fiaases B8 § @¥
FE A A [T FAY B FA § A
fora waeE T w5 W g I
AR A R, WA E W
ST § 8wy § froqw o
e we € froag e A fafw 8, g
SA-FIN &, A 4 fafy , ST Y
fafer a1 < StaveE geE ) A
FOAT TN T A A o 1 zafay,
e, § oot g geed ¥ oA, ©
9 F g, §I ¥ @G 9T o
frdzT € 5 7@ g B ow dar
G T FT AT TG oy WKW
oo § gea fady #T @y g
THE VICE.-CHAIRMAN (SHRI
M. P. BHARGAVA): Any reply?

SHRI S. K. PATIL: There is no
reply except the one thai except for
the exception of the United States the
one Rail_way that is making profit in
this whole world is the Indian Rail-
ways.

SHRI RAJNARAIN: Profit you are
making at the cost of the people.

THE VICE.CHAIRMAN
M. P. BHARGAVA): Please
your seat, Rajnarainji.

{SHR1
take

The question is:
“That the Bill be returned.”
The motion was adopted.

THE VICE.CHAIRMAN (SHRI
M. P. BHARGAVA): I shall now put
the motion regarding the Appropria-
tion (Railways) No. 4 Bill,

The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amoun's
spent on certain services for the
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purposes of Railways during the
financial year ended on the 31st day
of March, 1964, in excess of the
amounts granted for those services
and for that year, as passed by the
Lok Sabha, be taken into considera.
tion.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): We shall now
take up the clause by clause consi-
deration of the Bill.

Clauses 2 and 3 and The Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI S. XK. PATIL: Sir, I move:
“That the Bill be returned.”

The question was put and the mo-
tion was adopted.

5 P.M.

I. THE APPROPRIATION (NO. 4)
BILL, 1966

II. THE APPROPRIATION (NO. 5)
BILL, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
B. R. BHAGAT): Mr. Vice-Chair.
man, Sir, I beg to move;

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of Indiag for the
services of the financial year 1966«
67, as passed by the Lok Sabha, be
taken into consideration.”

“That the Bill 1o provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
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of March, 1964, in excess of the
amounts granted for those services
and for that year, as passed by the
Lok Sabha, be taken into considera-

tion.” .

The first Bill arises out of the Sup-
plementary Demands of Rs. 458-35
crores vioted by the Lok Sabhg on the
21st November, 1966 and the expen-
diture of Rs. 103-05 crores charged on
the Consolidated Fund of India, as
detajled in the  Supplementary
Demands presented to the House on
the 10th November, 1966. Detailed
explanationg in  support of the
Demands have, as usual, been given
in the foot-notes below the Supple-
mentary Demand  statements, I
would, therefore, confine myself to a
few introductory remarks on some of
the major items for which additional
provision is required.

A  supplementary provision of
Rs. 210 crores is required under
Loans and Advances for payment of
increased assistance to the State Gov-
ernments for scarcity relief, particu-
larly Bihar and Uttar Pradesh in
view of the drought conditions pre-
valent there, and also tp strengthen
the financial position of some of the
States and for other purposes—
Rs. 103 crores—, larger requirements
of the public sector wundertakings,
because of devaluation, as well as
short-fall in their internal resources
—Rs. 85 crores—, provision of addi-
tional credit facilities to certain
foreign Governments under the Trade
Agreements with them—Rs, 17
crores—, and a loan to the Indian
Cotton Mills Federation to enable it
to meet certain liabilities arising out
of {he exports of textiles prior to
devaluation—Rs. 5 crores—.

An additional provision of Rs. 209.58
crores is required for purchase of food-
grains in India and abroad. The pro-
vision of Rs, 446.27 crores was made in
the current Budget on the assumption
that the total purchases would amount
to 83 lakh tonnes of imported wheat,
2.5 1akh tonnes of imported rice, 7
lakh tonnes of internally procured rice



